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HOUSE OF THE PEOPLE
Tuesday, 27th April, 1054

The House met at a Quarter Past
Eight of the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Rise IN WHEAT, Atta AND SUGAR PRICES

*2059. Shri V. P. Nayar: (a) Wil
the Minister of Food and Agriculture
be pleased to state whether Govern-
ment are aware that wheat, atta and
sugar are not available at fair price
shops in several parts of India at the
controlled prices?

(b) Are Government also aware
that the prices of wheat, atta and
sugar have reached the highest level
after the relaxation of controls?

(c) If so, what are the causes of the
scarcity and rise in prices and ig re-
laxation of controls any way respon-
sible for this?

(d) What steps do Government pro-
pose to take to make’ these articles
available and to bring down their
prices?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
Sir, I would like to place it on the
Table of the House, as it is a big
answer,

Mr. Speaker; The answer has to be
short; even if it is long it has to be
read.

Shri M. V. Krishnappa: (a) to (d).
So far as wheat and atta are concern-
ed, there is no dearth at all of wheat
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and adequate quantities are available
at controlled prices at Government
Fair Price Shops and Central Sales De-
pots. There has no doubt been some
small increase in the prices of Indi-
genous wheat in the open market
recently, in certain parts of the coun-
try, but this is only a seasonal rise in
prices which usually takes place dur-
ing this part of the year, which is the
fag-end of the crop season. The Govs
ernment are, however, freely distribut-
ing wheat at Rs. 15/8/-. per maund
through Central Sales Depots establish-
ed at important consuming Centres.

As regards sugar, there is at pre-
sent no control on the price of sugar
except that 25 per cent. of the produc-
tion of sugar factories can be taken
over by the Government at a fixed ex-
factory price. There is also no control
over distribution except on releases
from sugar factories. Hence the ques-
tion of availability of sugar at con-
trolled rates does not arise.

It is true that the prices of sugar
have gone up recently. The main
reason for the rise in prices is the fall
in production of sugar during the cur-
rent year and a feeling among the
sugar manufacturers and the trade that
sufficient quantity of sugar will not
be available to meet the requirements
of the country. With a view to maln-
taining continuity in the supply of
sugar and stability in its prices, Gov-
ernment have decided—

(i) to import sugar in reguisite

quantity from abroad;

(ii) to supply sugar throughout the
country out of its reserve stock and
from the quantities Imported from
abroad, at a uniform rate of Rs. 31
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per maund F.OR. destination i.e. in-
clusive of railway freight. This price
will be reduced to Rs. 30 per maund
in the case of tenders made for supply
after May 15, 1954, It is proposed to
continue this arrangement at least upto
the end of September, 1954;

(iii) not to release sugar from the
factories for free sale till Septeinber,
1954;

(iv) to advise the factories to ex-
pedite despatches of sugar already re-
leased for free sale;

(v) to advise stockists to clear their
stocks by May 31, 1954 and to requisi-
tion uncleared stocks of sugar from
stockists, as and where necessary, after
that date.

Shri D. C. Sharma: May I know what
steps Government will be taking to set
right the position I have stated in the
question? In big cities and mofussil
towns, what action is the Government
going to take to control the prices of
wheat, atta and sugar which have
gone up tremendously?

Shri M. V. Krishnappa: On the 10th,
when the hon. Member sent this ques-
tion. that is, 16 days ago, the prices
were different from what they are to-
day. There has been a sharp fall in the
prices all over the country. For ins-
tance, yesterday I had been to Hapur
and the price of wheat there is Rs. 14
per maund and in Delhi the price is
Rs. 15 per maund. The price of atta
fs Rs. 18 per maund. In the Punjab,
the fear expressed by the agriculturists
is not that the prices will go up but
that the prices may fall below the eco-
nomic levels. The steps that Govern-
ment have taken are that we are issu-
ing wheat at Rs. 15/8 per maund
throughout this area without any res-
trictions on quantit;r.

S} ATS TATEC : WU R AT THAT
¥ fir ot gemrdy werel ¥ fader iy
et ara §, ag wfear fee w1 Ao
g Wt SE ¥ eI ER § W
g A g ?

Shrl M V. Krlshnlm
understand the question

I did not
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Mr. Speaker: What is the quality of
the foreign wheat that has been sup-
plied, and has it affected the local
prices?

Shri M. V. Krishnappa: Unless the
quality is good, nobody will purchase
it. Under de-control. there is no ques-
tion of compulsion. The quality has to
be good. The general quality of the
wheat issued now-a-days is much belter
than it was when under control. The
question will not arise here because the
open market prices are much below
the control prices. For example, yes-
terday I had been to the market. In
Delhi the price is Rs. 15 per maund
while our price is Rs. 15/8. Nobody
will purchase our wheat when the indi-
genous wheat which is being liked by
the people is sold at Rs, 15 per maund
in the open market.

Shri V. P. Nayar: Is it not a fact
that the sugar prices soar so high be-
cause Government have no control and
because there are forward sales in the
mills in the names of bogus dealers and
then subsequent re-sale by monopolists?

Shri M. V. Krishnappa: That is one
of the reasons why we have banned
forward trading on the 13th of this
month. We have issued a Notification
by which forward trading in sugar is
banned,

Mr. Speaker: Before I proceed to the
next gquestion, I should like to make
a suggestion to the hon. Minister. In
cases where the reply is so long and takes
as much as four minutes to read it, it
will be better if it is placed on the
Table and intimation given to the
Members. That will save time and all
Members will be enabled to put sup-
plementaries.

mmw
¥0%0. ﬁ“o Qo qIW: w7
eresy #At g qa o g s G fie
(%) 1 FoTe @ fag e
faure & gwg i dfewa wifas
Qo Yo #fo Tae FY fasft Y sregan
A% Ay § ey fafipe gfoeg
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! frwfeat o< wf Frobr e ¢ ;
104

(=) afx &, @t ag favta war &
WY frr foafa & am gvm ?

The Depuytly Minister of Health
(Shrimati Chandrasekhar): (a) Yes.

(b) The M.B.B.S. degree of the Bihar
University when granted after the 1st
April, 1953 has been recognised under
the Indian Medical Council Act, 1wi3.

Skri 8. N. Das; May I know whether
the case of those students who passed
the M.B.B.S. course from that college
before this date has been considered

and. if so, what is the decision of Gov-,

ernment with regard to them?

_Shrimati Chandrasekhar: This is the
first regular batch of M.B.B.S. students
who have passed out of the Darbhanga
Medical College after it was affiliated
to the Bihar University. Those students
who passed out prior to 1953 are not
going to be affected because the col-
lege was afflliated to the Patna Uni-
versity and the degrees awarded by the
Patna University are already recognis-
ed.

Shri S. N, Das: In between the taking
over of this college by the Bihar Uni-
versity and its previous affiliation to
the Patna University certain examina-
tions were held and students passed.
What will happen to those cases?

Shrimati Chandras~khar; The Gov-
ernment of India are aware of the con-
densed M.B.B.S. course that was being
conducted by the Darbhanga Medical
College and those students that passed
that examination are going to be af-
fected. We have brought this to the
natice of the Indian Medical Counecil
and we have asked them to reconsider
the date.

GuaganTEED P. AND T. OFFICES

*2061. Shri 8. C. Samanta: Will the
Minister of Communications be pleas-
ed to state:

(a) whether State Governments can
pool the revenue and expenditure of
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all Post and Telegraph offices guaran-
teed by them and pay only the net
deficits of guarantee;

(b) how many such Post and Tele-
graph offices have been opened and
by which State Governments under the
above Scheme; and

(c) whether Government have cal-
culated how much the State Govern-
ments have been financially benefited
by this system?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) Yes.

{b) A statement giving the informa-
tion upto 28th February 1954 has been
laid on the Table of the House. [See
Appendix IX, annexure No. 2.]

(¢) It has been estimated that the
State Governments will save Rs. 1%
lakhs per annum from these arrange-

ments.

Shri §. C. Samanta: From the state-
ment I find that important States like
West Bengal, U.P., Delhi, PEPSU etc.,
have not taken advantage of that
scheme. May I know the reason?

Shri Raj Bahadur: We accepted this
scheme from the 1st of April, 1952, It
is for the State Governments to take
advantage of it.

Shri 8. C. Samanta: Is it not a fact
that still 104 telegraph offices are to be
opened near police stations in West
Bengal and, if so, whether the West
Bengal Government have approached
this Ministry or the Ministry has in-
formed the State Government about it?

8hri Raj Bahadur: I am not in a posi-
tion to give a categorical reply without
checking up.

Shri 8. C. Samanta: May | know whe-
ther the State of Assam has been given
preference as regards priority?

Shri Raj Bahadur: Yes, Sir; that is
a fact.

ot wew el ;oW o ST
g fe 3ot s2w 7R 7 ¥ gfwar
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INSEMINATION oF Cows

*2063. Pandit D, N. Tiwary: Will the
Minister of Food and Agriculture be
pleased to state the number of cows
inseminated every year since 1851 in

the various artificial insemination
centres?
The Minister of Agriculture (Dr,

P. S. Deshmukh); The information is
being collected and will be placed on
the Table of the House in due course.

Pandit D. N. Tiwary: May 1 know

the Minister’s idea as to whether the
calf born of artificial insemination is
better than the natural one or worse?

Dr. P. S. Deshmukh: It is quite as
good as the natural process, and the
resulls. so far as I myself have seen,
arc very salisfactory.

Pandit D, N, Tiwary: May I know
whether this system will be extended
to other animals such as buffaloes?

Dr. P, 8. Deshmukh: There is a parti-
cular paucity of proper bulls so far as
cows are concerned and that is the
reason we want to concentrate on them,
but the other animals are being and
will alse be taken up if circumstances
make it necessary.

Shri N. L. Joshi: Is any charge levied
for this type of insemination? If so,
how much?

“Dr. P. . Deshmukh: As a rule, no
charge is levied.

GEOLOGICAL EXPL.ORATION OF WATER SUPPLY

*2064. Dr. Ram Subhag Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government propose to
launch a project to study geological
conditions In relation to water-supply
and the possibility of utilizing under-
ground water for irrigation;
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(b) if so, when that project is like-
ly to be launched; and

(c) the estimated cost of the pro-
ject?

The M:nster of Agriculture (Dr
P. §. Deshmukh): (a) Yes.

(b) The preliminary work under the
project has already started. The
actual construction work will start as
soon as these preliminaries have been
completed.

(c) The estimated cost of the project
is 4'5 million dollars and 1-2 crores of
rupees.

Dr. Ram Subhag Singh: May I know
in which area the project to study
geological conditions has been started
and whether similar operations in any
of the areas have been completed?

Dr, P. S. Deshmukh: The actual work
has not started yet, but the survey is
going on. Tentatively, it extends to
sixteen States and the various places
and areas have been indicated in the
scheme itself. Now. a party of a few
people is going round to see what
places should be actually chosen,

Dr. Ram Subhag Singh: May I know
the number of tube-wells or borings
which are proposed to be constructed
under this scheme and from which
source the flnance necessary for those
wells will be met?

Dr. P. S. Deshmukh: The total num-
ber is 350, and as I have slready indi-
cated. the American assistance will be
to the extent of 4'5 million dollars, and
the rupee expenditure will be Rs. 12
crores. )

Shri Bansal: May I know if the sur-
vey party visited Rohtak and Gurgaon
districts a mc}nth back and. if so, whe-
ther its report has been received by
Government?

Dr. P. S. Deshmukh: I have not yet
seen the report.

Shri T. S. A. Chettiar: Have the
Government examined the view that
exploitation of the sub-soil water sup-
ply may prejudicially affect the water-
supply position permanently?
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Dr. P. 8. Deshmukh: Care is being
taken to see that while we wish o do
good in one way, it does not cause
some other evil.

Shrimati Renu Chakravartty: May I
know whether the sixteen States were
chosen with a view to having different
varieties of soil for testing, for inst-
ance, saline area, Gangetic plain area
etc.? Was any sort of categorisation
made?

Dr. P. 8. Deshmukh: FEssentially,
there were two principles that were
kept in view. Onc¢ was the possibility
of the tube-wells being successful ac-
cording tn the geological data, and the
other is that the areas were so chosen
that there was no possibility of water-
supply belng\ affected by canals etc.

FoRGED RAILWAY  TICKETS

*2065. Shri Bibhuti Mishra: Wil the
Minister of Rallways be pleased to
state:

(a) whether Government are aware
that forged railway tickets were
found being used on the occasion of the
Kumbh Mela; and

(b) the number of forged tickets
detected so far and their money value?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Bhri Shahnawaz Khan): (a) Nc, Sir.

(b) Does not arise.
Mepicar COLLEGES

*20668. Shri Sanganna: Will the Min-
ister of Health be pleased to state
the number of medical colleges recog-
nised by the Indian Medical Council
during 1952, 1953 and 1954 year-wise?

The Deputy Minister of Health
(Shrimati Chandrasekhar): Medical
Colleges are not recognised by the
Indian Medical Council. Only the quali-
fications granted by Medical Institu-
tions are recognised by the Central
Government after consulting the Indian
Medical Council. A statement showing
the names of Universities and the
degrees awarded by them, which were
recognised between 1952 and 1954, is
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placed on the Table of the House. [See

- Appendix IX, annexure No. 3.]

Shri Sanganna: May 1 know when
the medical college attached to the
Utkal University was recognised?

Shrimati Chandrasekhar: Utkal was
granted recognition after the 15th
November, 1951, and the information is
given In the statement which is placed
on the Table of the House.

Shri Sanganna: May I know whether
the medical degrees granted by the
University have been honoured in
other States as well as in the Centre
for Government purposes?

Shrimati Chandrasekhar: After 1951,
they are honoured.

SoNA1 RIVER BARRAGE

*2067. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state whether Government
propose to construct a barrage on the
Sonai River in Tripura either under
their own supervision or through the
local people?

The Minister of Agriculture (D7.
P. 8. Deshmukh): The matter js under
consideration of the Tripura Govern-
ment. '

Shri 8. C. Deb: What is the amount
that the Government is going to give
for the construction of the barrage?

Dr. P. 8. Deshmukh: Even the pre-
liminary enquiry is not completed, and
so I am not in a position to state the
estimated cost.

S8hrl 8. C. Deb: What is the reason
for the delay in making the enquiry
during the last two years?

* Dr. P. 8. Deshmukh: I do not think
there has been any great delay, but I
will enquire if there is any,

fft & 3y
*Qete. oft v fag : war e
WY ag TaR W FO w3 e
(%) war fegrdy 2oz wr s
arw ;WX
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The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) Yes.
Further experiments for improving the
operation, speed and making the key-
board identical with the standard

Hindi typewriter are being made.

(b) No. The news agencies would
use the Nagri teleprinters on the cir-
cults rented out to them for the dis-
semindtion of news.

o7t vyre feg : s wy s anft
WE TRRfoiE 8 @r g, ®r & 9w
wwat § s ardt sowy s fremr g
ol &@ & fod srfid ?

Y orw wge: o, F R ag wgr b
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tfciz #t smawgwar § wife foret
e A1 foed srere & fewdy F gad
TATAT  TEAT W R A g
qer & )
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fey & arw v § ?
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greT fawre fear saar

Shri Sadhan Gupta: May I know if
any attempt has been made to invent
teleprinters in other regional langu-
ages of India?

Shri Raj Bahadur; So far, we have-

only made a beginning with the Hindi
teleprinter.

SUGAR REFINERIES

*2069. Shri Bishwa Nath Roy: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether any application is under
consideration for the installation of a
sugar refinery in India; and
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(b) how the price of imported raw
sugar after refinement would compare
with the sugar prcduced locally?

“The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Yes.

(b) The price of imported raw sugar
after reflnement would be cheaper
compared to that of sugar produced
locally if no import duty is levied
on raw sugar, as at present,

Shri Bishwa Nath Roy: May I know
whether the sugar refinery concerned
would refilne imported raw sugar
only?

Dr. P. S. Desimukh: Yes, that is the

proposal.

Shri 8. N. Das: May I know the
names of the places where reflneries
are going to be installed?

Dr. P. 8. Deshmukh: There is an
application by one firm from Borhbay.

Shri Bishwa Nath Roy: May I know
whether the work of refining raw
sugar can be done in other sugar
factories which are working at pre-
sent?

Dr, P. S. Deshmukh; That will also
be considered.

Forests IN N.E.F.A,

*2070. Shri Rishang Keishing: Wil
the Minister of Food and Agriculture be
pleased to state:

(a) the acreage of forests reserved
by Government in the North-East
Frontier Agency;

(b) how these forests are acquired;
and

(c) the total annual income from

and expense on the upkeep of these
forests?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) to (c). Infor-
mation is being collected and will be
laid on the Table of the House in due
course.

Shri Rishang Keishing: May I know
the nature of work on which people
are employed in these forest areas?
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Dt. P. 8. Destimukh: I think it falls
outside the present question.

Shri Hishang Keishing: May I have
ah idea as to the forest policy of the
Government?

Dr. P. S. Deshmukh: I would require
notice of the question.

INTERNATIONAL FARM YOUTH PROGRAMME

*2071. Shri Janardhan Reddy: Will
the Minister of Food and Agriculture
be pleased to refer to the reply given
to starred question No. 248 asked on
the 22nd February, 1054 regarding
International Farm Youth Programme
and state:

(a) how many candidates have been
gelected for study and training in USA;
and

(b) whether these candidates are
selected on a State-wise basis?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Twenty-five.

(b) No.
Shri Japardhan Reddy: May 1 know
the type of training that they will get?

Dr. P. 8. Deshmukh: There is no idea
of training as such, The Four-H Club
in the U.S.A. which is organising
interchange of young farmers from
various countries invites certain num-
ber of young farmers, and it is under
that scheme that these young farmers
will go and visit the country and live
with the farmer families and try to
learn the American ways and also ex-
plain to them the Indian agricultural
situation .and Indian conditions. '

Shri Janardhan Reddy: May 1 know
who will bear the expenses over. these
boys?

-

Dr. P. S. Deshmukh: The whale ex-
penditure is being borne by the Four-
H Clubs.

Shri Raghuramaigdh: May I know
whether under this programme, in
India we have to receive some Ameri-
can farm youths, and whether any
fhave come or are expected to come?
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Dr. P. 8. Deshmukh: Not as a rvordi-
tion precedent but as a gtsture of
mutual goodwill we received nine
young men last year,

Shri Janardhan Beddy: May I know
whether there is any proposal for send-
ing some of our youths to any other
country—China, Japan?

Dr. P. S. Deshmukh: There has not
begn any specific offer. We will be
very glad to consider if there is one.

Shri N. Rachish: May I know the
basis on which these candidate; ure
selected, and if there is any Scheduled
Caste candidate?

Dr. P. 8 DPeshtdinkH: In any chsé,
communal considerations are not the
bnsi_s of these selections.

Slirl N. Rachiah: It is not a question
qf communal considerations......

Mr. Speaker: Order, order. Next
question.

BOMBAY-POONA NatioNaL HiGHWAY

*2073. Shri Y. M. Mukne: Will the
Minister of Transport be pleased to
state:

(a) whether Government propose to
construct diversions on the Bombay-
Poona National Highway No. 4 where
it passes through the villages of
Chawk, Khopoli, Kamsheth and Vad-
gaon; and

(b) if so, when the work will be
undertaken?

The Deputy Minister of Railways and
Transport (Shri Alagesan): (a) and
(b). It is proposed to construct diver-
slons near Khopoli and Kamsheth vil-
lages and provision for necessary sur-
veys has been made in the current
five year programme. The question of
construction will be considered after
the results of the surveys are known.
There is for the present no proposai
for the construction of diversions at
Chawk and Vadgdon villages.

Shri Y. M. Mukne: May I know whe-
ther Government have any figures as
to the number of accidents that took
place in these villages and how many
accidents have been fatal each year?
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Shri Alagesan: I do not have the
figures for these places.

Mr. Speaker: He has not got the
figures, Next question.

FiLm oN ‘Roap SENSE'

*2075. Shri Raghubir Sahai: Will the
Minister of Transport be pleased to
state:

(a) whether Government are con-
templating to produce a film on ‘Road
Sense’;

(b) it ;:o, the progress made so far,;

(c) whether any statistics of acci-
dents of motor vehicles have been col-
lected; and

(d) if so, the total number of road
accidents in 1850-51, 1951-52 and 1952-
537

The Parliamentary Secretary to the
Minister of Rallways and Transport
(Shri Shahnawaz Khan): (a) Yes.

(b) The film is expected to be ready
for release by the end of June 1854.

(c) Statistics relating to accidents
involving motor vehicles are being col-
lected on quarterly basis through the
State Governments.

(d) A statement giving the available
information is placed on the Table of
the House. [See Appendix IX, annexure
No. 4.]

Shri Raghubir Sahal: May I know
which agency has been entrusted with
the work of producing such a film and
what amount has been sanctioned for
expenditure so far?

Shri Shahnawa:z Khan: The Films
‘Division of the Government of India.

Mr. Speaker: He wants to know the
amount also.

Shri Shahnawaz Khan:
idea.

Shri Raghubir Sahai; May I know if
the producers of the fillm have been
asked to bear in mind the large number
of rural population in the country
who have no road sense at all and in
whom road sense has to be created?

I have no
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Shri N. M. Lingam: May I know whe-
ther Government have examined how
far the unsatisfactory conditions of the
roads such as narrow width, sharp
bends, etc., have contributed to the
number of accidents?

Mr. Speaker: I do not think that will
arise out of the main question.

Dr. Suresh Chandra: Apart from
these fllms, may I know what other
methods do Government propose 10
create road sense among people who
are without sense?

Shri Shahnawaz Khan: I do not
know whether the Government can in-
vent anything which can put sense in-
to the minds of people who have no
sense,

) Dr. Suresh Chandra: He has taken it
in a light way. My question was......

Mr. Speaker: The question was per-
haps put in a lighter vein! We shall
proceed to the next question.

THeFT OF PosTAL BaGs

*2077. Shri Gldwani: (a) Will the
Minister of Communications be pleased
to state whether it is a fact that =2
number of postal bags containing in-
sured articles and registered parcels
were stolen from the Mail Van of
Madrag Mail between Dadar and
Kalyan Stations on the 6th April, 19547

(b) If so, what was the total loss?

(c) What were the findings of the
enquiry?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes,
but the incident occurred on the 5th
April, and not on the 6th April, 1954.

(b) Rs. 542-6-0 on account of loss of
insured parcels.

(c) Enquiry is still in progress, and
no findings have yet been arrived at.

Shri Gidwani: May I know whether
the culprits have been apprehended
and the articles recovered?

Shri Raj Bahadur: So far as I know,
the enquiry is still in progress. We
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have not been able to lay our hands
on any one. It is known, however,
that after crossing the long tunnel,
the train was stopped for a minute,
and perhaps something happened be-
tween that particular stoppage and
Kalyan station.

CONTRIBUTORY HEALTH SERVICE SCHEME

*2078. Shri Jethalal Joshi: Will the
Minister of Health be pleased to state
what is the graded scale of contribu-
tion which Government employees of
various categories will be required to
pay under the Contributory Health
Service Scheme?

The Deputy Minister of Health
(Shrimati Chandrasekhar): A state-
ment showing the proposed graded
scale of contribution is placed on the
Table of the House. [See Appendix IX,
annexure No. 5.]

Shri Jethalal Joshi: May I know whe-
ther the scheme is compulsory or
voluntary?

Shrimati Chandrasekbar: It is com-
pulsory.

Shri Jethalal Joshi: May I know whe-
ther the scheme includes provision for
the cost of injections or even major
operations?

Shrimatl Chandrasekhar: All specializ-
ed treatments are included.

Shri Jethalal Joshi: May I know how
many employees are expected to con-
tribute to this scheme to share the
benefits of this scheme?

Shrimati Chandrasekhar: Nearly two
lakh Government servants and the
members of their families will be in-
cluded in the scheme,

Shrimati Renu Chakravarity: 7Ts it
not a fact that the recent extension of
medical facilities to Class IV servants
is not free but that those medical
{acilities come actually under the con-
tributory health service scheme which
has been extended to them?

Shrimati Chandrasekhar: . It is so.
These Class IV servants will have to
pay very little.
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Shri Bhagwat Jha Azad: May I know
whether the people will be at liberty
o take any kind of treatment, or,.
whether the Goverament will impose on:
them only allopathic treatment?

Shrimati Chandrasekhar: Modern-
medicine is the basic treatment.
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The Parliamentary Secretary to the
Minister of Rallways and Transport.
(Shni Shahnawaz Khan): (a) Tenders:
for the work have been received and’
the work will be taken up shortly.

(b) About Rs, 46,000 have been spent:
on preliminary survey and investiga--
tion work. The estimated cost is Rs.
41:30 lakhs.

st ®reo wo wwt ;¥ qg AT
Xt g fe v x| Tomw w7 o
Tt dwrdfr QAT w19 § garve £
arer § ?
ot o wt ;ST R AT
g% Y 1 ¢ YT Imix ¢ f ol wen
g I

st wree o wAt : R qud wr
a4 g a7 fr Wy T darerd Qoar

¥ vw # 73 ohw Tme fmfe
& @ ?

st g wt ¢ o af, anie
ot v g

Shri N. L. Joshi: May I know what
will be the contribution of the Cen~
tral and State Gowernments to the:
construction of this- bridge?
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Shri Shahnawax HKhan: Rs. 41-30
lakhs is the total estimated cost of the
‘bridge, and the entire cost is being
‘borne by the Centrak Government.
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‘The Parliamentary Secretary to the
"Minister of Rallways and Transport
(Shri Shihnawaz Khan): (a) At about
14-35 hours on 13th April 1954, after
No. 1038 UP Goods had started from
Bajranggarh station on the Ratlam-
Dohad Section of the Western Rail-
way, 14 wagons on the train derailed
over a pair of points in the yard after
‘the first 17 wagons next to the engine
had safely passed over the points.

(b) No one was killed or injured,
nor was there any loss of public pro-

perty. The approximate cost of damagve_

to Railway Property was Rs. 2040.

(c) This is under enquiry by a Com-
mittee of Assistant Officers of the Rail-
way.
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Shri N. L. Joshi: May I know what

is the total number of accidents in the
@ estern Railway in 19537
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Mr. Speakér: 1 am afraid it cannot
be answered.

BoNE-MEAL MANURE

*2082. Pandit D. N. Tiwary: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the price and capacity of the
new type of digester designed for the
manufacture of bone-meal manure;

(b) the number of such digester
sels manufactured in 1953-54; and

(¢) the cost of bone-meal manure
produced by these digesters?

The Minister of Agriculture (Dr.
P. 8. Déshmiukh): (aj Price: About Rs.
2,500 including cost of accessories.
Capacity: It can steam-cook about 1,000
Ibs, of raw bones in 4 charges in 8-9
hours.

(b) The information is not readily
available.

(c) The cost of bone-meal depends on
the price of bones, its raw material, If
bones cost Rs. 100 per ton, the cost
of bone-meal would be about Rs. 170
to 180 per ton.

Pandit D. N. Tiwary: What {is the
total production of bone-meal in this
country?

Dr. P. 8. Deshmukh: According to
the estimates, the quantity of raw
bones available in this country comes
to about five lakhs of tons, out of
which 1.25,000 tons are utilized. I do
not have the exact quantity of the bone-
meal utilized.

Pandit D. N. Tiwary: May I know
whether it Is exported?

Dr. P. S. Deshmukh: I explained the
position sometime back on the floor of
the House. We are exporting only

bigger pieces. I had mentioned the
dimensions also.

Shri N. B, Chowdhury: May I know
the name of the place where the plant
has been installed and whether it is
a place where the bones are largely
available?

Dr. P. S. Deshmukh: We have circu-
larised all the State Governments and
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I learn that many have been installed.
I also learn that the Cottage Indus-
tries Board as well as the Gandhi
Smarak Nidhi are taking up this
matter.

AIR INDIA INTERNATIONAL

*2083. Dr. Riin Subhag Singh: Will
the Minister of Commuhications be
pleased to state:

(a) whether some personnel of the
Air India International have been
sent to the UK. for training in Comet
flights;

(b) if so, their number;

(c) the compatiies in which they
are being trained; and

(d) the duration of their training?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) to (c).
Six officers of the Corpomtion, three
based in India and the other ‘three in
London, attended short courses of in-
struction held in the U.K. recently by
Messrs, De Havilland Aircraft Com-
pany Ltd., the manufacturers of the
Comet, on the main engineering and
operational aspects of this type of air-
craft.

(d) Nine or ten days.

E

Dr. Ram Subhag Singh: May I know
whether the Air India International
whose personnel were sent to the Unit-
ed Kingdom for undergoing training in
Comet flights possess any Comet plane;
if not, whether it proposes to buy nny?

Shri Raj Bahadur: As the House is
aware the Air India Internationl, with
the approval of Government, have
placed orders for two Comet III planes
for delivery in 1957,

Dx. Ram Subhag Singh: What is the
estimated price of this plane?

Shri Raj Bahadur: I think it is more
than Rs. 50 lakhs—I cannot give the
exact price.

Shri Sadhan Gupta: In view of the
fact that Comets have a way of ex-
ploding in mid-air, do the Ministry still
contemplate buying these Comets?
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Shri Raj Bahadur: 1 think it goes
without saying that unless the Comet
proves its airworthiness, there is no
question of our buying it—unless the
manufacturers themselves are confident
about its airworthiness.

Shrimati Renu Chakravartty: In
view of the new changes which arc be-
ing carried out by the Comet manu-
facturers themselves, will these person-
nel who were sent abroad for training,
have to go again for training in order
to know exactly how to handle the new
methods being introduced in the
Comet?

Shri Raj Bahadur: As I said, this
was a very short course lasting for
nine or ten days. In pursuance of an
artingement and according to the
tdtms of thé contract. we did not have
to spend much on this.

INDIAN Roab CONGRess
*3084, Shri D, C. Sharma: Will the

Minister of Transport be pleased to
stite:

(a) whether the 18th Session of the
Indian Roads Congress was held at
Bhubaneswar on the 5th February,
1854; and

(b) the decisions arrived at by the
Congress on the National Highways?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) The 18th
Session of the Indian Roads Congress
was held at Bhubaneswar from the 4th
to the 11th February 1954,

(b) The Indian Roads Congress is a
non-official body and is not competent
to take any decisions on National High-
ways which are the responsibility of
the Central Government.

SBhri D. C. Sharma: May I know, Sir,
if the recommendations—if I may call

them as such—of the Indian Road
Congress are considered by Govern-
ment?

Shri Shahmawaz Khan: Certainly,
Sir. They are an advisory body of ex-
perts and Government pay very great
attention to their recommendations.
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Shri D. C. Sharma: May I know what
are the recommendations of the Indian
Road Congress with regard to national
highways in India and whether they
have been considered?

Shri Shahnawaz Khan: The guesiion
relates specifically to the last session
they held.

Mr, Speaker: But did they make any
recommendalions at the last session?

Shri Shahmawaz Khan: They have
not made any recommendations so far.

Shri 8. N. Das: May I know, Sir, whe-
ther any specific recommendations have
been made for the consideration of the
Central Government by that Congress?

Shri Shahnawaz Khan: As I said the
recommendations of the last session
have not been received yet.

Shri D. C. Sharma: What is the policy
of Government with regard to exten-
sion of national highways in India?

Mr. Speaker: I think it is too general
a question.

Shri D. C. Sharma: I mean, to increase
the mileage of the national highways?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): The mileage
of national highways is 13.477. Our
policy is to complete the full 15.477
miles—that is to fill the gaps wherever
they are, to bridge the rivers, etc.—
within a prescribed period.

PoRT COMMISSIONERS, CALCUTTA

*2085. Shri 8. C. Samanta: Will the
Minister of Transport be pleased to
state:

(a) whether the Port Commis-
sioners, Calcutta, are facing a deflcit
of over rupees 755 lakhs:

(b) it so, the reasons for the fall
of income; and

(c) how the estimated deficit {s pro-
posed to be made up?

The Deputy Minister of Railways and
Transport (Shri Alagesan): (a) The
Calcutta Port Commissioners are faced
with deficits of Rs. 110.75lakhs in the
Revised Budget Estimates for the year

27 APRIL 1954

Oral Answers 2340

1953-54 and of Rs. 576 lakhs in the
Budget Estimates for 1/)54-55.

(b) Fall in income is due to decline

_ in traffic.

(¢) The Port Commissioners propose
to cover the deficit partly by drawing
upon their reserve funds and partly
by raising the Port charges,

Shri S. C. Samanta: May I know how
much the expensive pilotage system has
contributed to the deflcit?

Shri Alagesan: As far as that is con-
cerned, it has been there always. We:
are conducting experiments of naviga-
tion in the river Hooghly through the
Poona Research Station. The result of
it has been communicated and we have
constructed a spur which is nearing
completion. I understand that it has
already shown results,

Shri S. C. Samanta: Is it not a fact
that in the 1953 budget the Port Com-
missioners estimated that there would
be a deficit of Rs. 22 lakhs, while it
actually came up to Rs. 1 crore 10
lakhs? If so, do Government think
that the deficit may be more in 1854-557

Shri Alagesan: This is the usual ap-
prehension expressed by hon. Members.
I do not have the budget figures re-
lating to the year 1953-54¢ g0 as to
make comparisons.

Shri 8. C. Samanta: May I know, Sir,
whether Government have directed
their attention to the root-cause of the
deflcit in the port which can be re-
moved by the construction of Ganga
barrage?

Shri Alagesan: The hon. Member is
somehow bringing the Ganga barrage
scheme. As I pointed out, it is due to
fall in traflfic. The traffic budgeted for
in 1953-54 was 93 lakh tons, whereas
the revised estimates put it at 505
lakh tons. That is the main reason.
The Port Commissioners are also
examining as to whether any econo-
mies are possible.

Shri N. B. Chowdhury: May I know
whether non-avajlability of wagons for
carrying coal to Calcutta Port is one
of the reasons for falling income?
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Shri Alagesan: In fact, there has been
a fall in coal export abroad; and that
is one of the contributory causes—not
the shortage of wagons.

Shrimsti Renu Chakravarity: May I
know whether the short-fall of 10 lakh
tons of traffic has been whally respon-
sible for the deficit of Rs. 1 crore?

Shri Alagesan: That covers about Rs.
30 lakhs deficit. The other part is
covered by considerable expenditurg on
arrears on overtime payment to the
marine, shore and other staff under the
Minimum Wages Act which comes to
Rs. 81 lakhs,

ALL InDIA CATTLE SHOW

*2086. Shri Janardhan Reddy: Will
the Minister of Food and Agriculture
‘be pleased to state:

(a) whether it is a fact that an All-
‘India Cattle Show was organised in
Bahadurgarh in the last week of
March 1954 and the best cattle were
awarded prizes;

(b) if so, the number of cattle ex-
hibited there; and '

(c) which State was awarded the
best cattle prize and for which breed?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Yes.

(b) About 600.

(¢) The first prize for the best ani-
mal was shared by a Deoni bull of
Hyderabad and a Murrah buffalo from
‘the Punjab.
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Shri Dabhi: May 1 know how many

prizes were awarded and to which
breeds they were awarded?

Dr. P. S, Deshmukh: I have not got
{he list of the whole lot of them. Over
154 prizes worth Rs. 18,000 in cash,
including 76 trophies of the value of
Rs. 45,000 were awarded to the cattle-
breeders.

Dr. Rama Rao: May-I know whether
the famous Ongole breed was represent-
ed at this Cattle Show; if not, why not?

Dr. P. §. Deshmukh: I do not think
the Ongole people took the trouble
of coming to this Show.
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The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) and (b). Rice has been decon-
trolled in Delhi with eflect from 1st
March. 1954 and the traders of Delhi
and U.P. have been permitted to im-
port from U.P. 20,000 tons of rice of
quality in demand in Delhi. Delhi has
also been included in the free zone
comprising Punjab, Pepsu, Himachal
Pradesh. Bilaspur and Delhi and rice
of the required quality will now
move into Delhi from the surplus
States of Punjab and Pepsu.
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T Ag W gON T ® I A §,
et s fear s @ & ?

Mr. Speaker: Is it not being supplied
at a higher cost?

Shri M. V. Krishnappa: The price of
rice in Delhi has been coming down
since the 18th March. Delhi is now in
the free zone of Punjab, PEPSU, Hima-
chal Pradesh, Bilaspur and Delhi. It
is a free zone now. The surplus rice
from Punjab has already moved and
the Delhi price has come down., It
ranges fromn eight to fourteen annas.
The common rice is selling at eight
annas. And the four or five other
varieties are selling at twelve or
thirteen annas,
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Shri M. V. Krishnappa: I would like
to make an announcement that in ad-
dition to the quality rice that we have
allowed from Punjab and U.P., we have
made provision to import some rice,
best quality of rice—Sambha rice—
from Andhra, because South Indians
like that rice. And we are now trying
to import some rice from Bengal which
the Bengali people like generally. And
it some merchants come forward to
import some rice from Bihar and
Madhya Pradesh, we are prepared to
allow it,

CATERING OW RAILWAYS

#2088, Dr. Ram Subhag Singh: Will
the Minister of Rallways be pleased
to state:

(a) whether it iz a fact that
methods of improving the present
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catering system in Railways were dis-
cussed recently at a meeting of re-
presentatives of the catering contrac-
tors on different Railways and the
Railway Ministry in New Delhi; and

(b) if so, the results thereof?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawasz Khan): (a) and (b).
Yes, a meeting was held on 28th
January 1954, with the representatives
of catering contractors with a view to
ascertaining the opinion of those in
the catering business as to the best
methods of improving the standard of
catering on Indian Railways.

~The following were the subjects dis-
cussed at the meeting:—

(i) Adoption of a standard menu a*
a standard price;

(ii) Desirability of redistribution of
the existing contracts with a view to
allotting certain compact areas to parti-
cular contractors:

(iii) Prevention of sub-letting;

(iv) Feasibility of Indian Style
caterers also undertaking Western Style
catering; and

(v) Suitability of the newly design-
ed dining-cum-buffet car.

In arriving at final decisions the
opinions expressed regarding the above
will be given due consideration.

Dr. Ram Subhag Singh: May I know
whether the methods of improving
catering on railways as suggested by
that meeting have been given effect to;
and, if so, whether any improvement
has been brought about in railway
catering?

Shri Shahnawaz Khan: The recom-
mendations are still being considered
and no final decisions have yet been
arrived at. But I might add here that
gjnce that meeting we have been told
by several persons that the standard
of catering has already improved.

Shri Heda: Is it not a fact that the
vendors have complained to the Gov-
ernment that they have been exploited
by these contractors; and, if so, have
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jovernment gone into the question and
ome to some conclusions?

Shri Shahnawaz Khan: Representation

n this respect has been received from
endors, and the high-powered Com-
nittee of which the hon. the Deputy
linister is the Chairman is consider-
ng that matter very seriously.

Shri Gidwani: Is it contemplated to
‘hange the system of giving licence to
ig contractors to one of giving the
icences to small contractors or in-
lividual contractors?

Shri Shahnawazx Khan: That matter
ilso is receiving very serious considera-
Jdon,

MiINOR IRRIGATION WORKS IN PunjAB

*2089. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be

sleased to state:

(a) whether Government have
recently approved a programme of
Minor Irrigation Works in Punjab;
and

(b) if so, the amount allocated for
it? '

The Minister of Agriculture (Dr.
P. 5. Deshmukh): (a) Yes, Sir.

(b) Rs. 233-37 lakhs.

Shri P. C. Sharma: May I know if
the Central Government gave any
directive to the State Government to
pay special attention to scarcity areas
like Una in Hoshiarpur district and
Hamirpur in Kangra district?

Dr, P. S. Deshmukh: We do not
specify any areas to any State Gov-
ernment. But since we are anxious to
provide for the scarcity areas more
pafticularly, as a general rule atten-
tion is invited to see that the scarcity
areas in any particular State are at-
tended to.

Shri D. C. Sharma: May I know if
the Central Government gave any
directive to the State Government to
look particularly into the conditions of
those districts like Hoshiarpur and
Kangra which are backward in this
respect?
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Dr. P, S. Peshmukh: It would be-
going too far if we were to issue any
directive as such.

Shri D. C. Sharma: May I know il.
it is {he policy of the Government not
to give any directive to the State Gov-
ernment so far as the distribution of
this is concerned?

Dr. P. 8. Deshmukh: The State Gov-
ernments are responsible governments,.
and I am sure they will not make any
mistake with regard to the proper-
choice.

Shri Heda: May I know what remedy
lies with the Central Government if in«
spite of their directive the State Gov-
ernment neglect or ignore certain parts-
of the scarcity areas?

Mr. Speaker: Order, order.

Dr. P. S. Deshmukh: I am sure they
will do the needful.

Shri §. N. Das: In view of the fact
that the scheme for minor irrigation.
works in Punjab has been. given by the
hon. Minister, will he kindly place a-
copy of the statement giving fuller
facts about all the States on the Table-
of the House?

Dr. P. §. Deshmukh: Every Member
coming from ecach State has in turn
asked this question, Sir, and most of’
the replies are already known to the-
House. -

LOCOMOTIVES AND WAGONS

#2076. Shri T. K. Chaudhuri (on be-
half of Shri N. Sreekantan Nair): Will’
the Minister of Rallways be pleased’

to state:

(a) how many locomotives and-
wagons have been purchased under
‘he Indo-U.S. Technical Co-operation
Programme; and

(b) from which countries and at’
what prices?

The Parliamentary Secretary to the:
Minister of Rallways and Transport.
(Shri Shahnawaz Khan): (a) None so+
far.

(b) Does not arise.

————
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Shri M. D, Ramasami: 2062, Sir.

Mr. Speaker: Has he got the autho-
.Tity?

8hri M. D. Ramasami: Ves, Sir.

Mr. Speaker: He should produce it
in time. He may put that question.

SELECTION PosTS ON RAILWAYS

*2062. Shri M. D. Ramasami (on be-
:half of Shri Muniswamy): (a) Will the
Minister of Rallways be pleased to
state whether it is a fact that certain
‘posts on the scale of Rs. 150—225 on
"Railways are to be classified as selec-
- tion posts?

(b) If the answer to part (a) above
be in the affirmative, what are the
posts classified ag such?

(c) Is this classification power left
to the individual Railway Administra-
tion or a uniform policy will be follow-
-ed throughout Indian Railways?

The Deputy Minister of Railways and
“Transport (Shri Alagesan): (a) Yes.

(b) The matter is under considera-
- tlon.

(e) A uniform policy will be follow-
+ed, as far as possible.

W Qo QHo WETS @ JIRIT
qreg & fod e fawew @@ & I
w1 78 99 & f& o qudt cfarer Y,
I H S SR FT4 33 § ITH 4g TR
AR Y oY & 7

Shri Alagesan: It is not correct. The
Railway Board have laid down certain
+~uniform principles, and on the basis
of those principles the various Rail-

‘way Administrations have been asked
‘{0 compile combined seniority lists.

W Qo Qo ®ET® : JdFA
Teg & @raew § @ q@ ¥ faadr
e W& ad ot 5t wleg & e
g E?

o awt qfcegn #N (= gwe
aYo wveRt) : WY wAT™ ¢ ag 3Ot faww

L]
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| WA FREr RO ToRlt 7T @
) i agg@RE o=
WHmE Y e @i § | W
fow o3 & fs % g2 a% Aff& ¥
e 29 w1 daer Wy fafae 3
frar | o & s=aT 1o wE oeY §
for & fod Aoy ¥ adff afes
¥R § 7R &7 dwer frgr v
qa1s 72 91 fF arar 37 99 g & fod
o% @ Aify Fi o 5 58 &
ar IusT WeTT T & {5 2% v & F74%
A1 @ § AR ITIE Far £ for gardy
ax & for swm Arfa grft

Mr, Speaker: The Question list 1s
over.

WRITTEN ANSWERS TO QUESTIONS
SHIPPING

*2072. Shri K. C. Sodhia: (a) Will the
Minister of Transport be pleased to
state the total share of the export
trade of this country booked with the
Indian shipping during 1953-547

(b) What steps are Government tak-
ing to secure a greater share of the
export trade for the Indian Shipping?

The Deputy Minister of Railways and
Transport (Shri Alagesan): (a) Infor-
mation is available only for the
calendar year 1953 and it shows that
Indian shipping had carried 3,88,668
dead-weight tons of export cargo in the
overseas trades during that year. Al-
tention of the hon. Member is also in-
vited in this connection to the reply
given to starred question No. 1870
asked by Shri Raghunath Singh on th.
19th April 1954.

(b) Since shipping is in the private
gector of our economy and our export
trade is largely in private hands, it is
for the Indian shipping companies
themselves to take the initiative for
securing adequate cargo for their ships
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1g in the overseas trades. Govern-
t are, however rendering such as-
nce as ig possible to enable the
an Shipping Companies to carry as
s a share of Government owned orf
ernment controlled cargoes &s pos-
LN

AGRICULTURAL FARM, SULTANPUR

1074. Shri 8. K. Razmi: (a) Will the
ister of Food and Agriculture be
ised to state what expenditure has
lar been incurred on the Agricul-
31 Farm at Sultanpur and how
-h more do Government propose {o
nd during 1953-547

b) How many families of landless
surers do Government propose to
le on the land and what facilities
2l1d be provided for the ‘workers

re?

‘c) Did the land on which the farm
being established belong to the State
vernment or has it been acquired
m peasants and cultivators?

[he Deputy Minister of Food and
ricalture (Shri ML V. Krishnapps):
) The estimated expenditure from
ptember 1953 when the Farm was set
upto the 81st March 1954, s
. 5,52,900.
(b) 1,000 familles. The facilities to
. provided to them are (1) a subsidy
to Rs. 500 to each family for con-
ruction of a hbut, (ii) provision of
hools and panchayat-ghars, dis-
msaries and drinking water wells
Wd (iif) assistance in the promotion
cottage {ndustries.
(c) A part of it belongs to evacuees
om whom it has been acquired by the
:ate Government. In order to conso-
jate the farm area some plots of land
Jdonging to cultivators of the
cality are being exchanged and newly
actorised land very near their pre-
snt plots is being allotted to them in
eu thereof.

INDIAN PLANTATION ACT
+2081. Shri K. P. Tripathi: Will the
linister of Labour be pleased #o
ate:
(a) whether it is proposed to call a
b te conference to discuss the

116 P.8.D.

27 APRIL 1954

Written Answers 2350

draft rules made under the Indian
Plantation Act, 1851; and
(b) if so, when?

The Minister of Labour (Shri V. V.
Girl): (a) Yes.

(b) The draft model rules have been
circulated to the employers' and
workers' organisations and their com-
ments are expected to be received by
the end of this month. After the draft
rules have been re-examined in the
light of those comments, a date for the
tripartite conference will be fixed.

Waces or TBA GARDEN LABOURERS

448, Shyi Dasarathay Deb: Will the
Minister of Labour be pleased to
stats:

(a) whather a demand has been
made by the tea garden labour
organisations of Tripura for the con-
vening of a Tripartite Conference for
enhancing their rate of wages; and

(b) if so, when Government pro-
pose to convene such a conference?

The Minister of Labour (Shri V. V.
Girl): (a) and (b). Representations
have been received by the Government
of Tripura from labour unions for re-
vision of the minimum rates of wages
of tea garden workers. The matter is
receiving the attention of the State
Government.

TaLzrMoNE COMNECTIONS
447. Dr. Ram Subhag Singh: Will
the Minister of Communications be
pleased to state:
(a) whether Government propose
to provide additional telephone con-
nections in Patna; and ’

(b) if so, how many and when?

The Deputy Minister of Communiea-
tions (Shri Raj Bahadur): (a) Yes.

(b) 80, by 31st May 1954,
Mica MiNes L.ABOUR WELFARE

443, Shri Nageshwar Prasad Sinha:
(z) Will the Minister of Labomr be
pleased to state how many sittings of
the Mica Mines Labour Welfare
Advisory Committee were held in
1982 and 1953 and at what places?

(b) What business did it transact?
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The Minister of Labour (Shri V. V.
Girl): (a) and (b). Two statements
giving the requisite information are
placed on the Table of the House. [See
Appendix IX, annexure No. 8.]

EMPLOYMENT ExCHANGES

Shri Y. M. Mukne:
449. ! Shri Natawadkar:
Shri B, K. Patel:
Will the Minister of Labeur be
pleased to state:
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(a) the total number of Scheduled
Tribe and Scheduled Caste graduates,
undergraduates, matriculates and
others who registered their names in
the different Employment Exchanges,
State-wise, during 1953; and

(b) the number of them under each
category who were provided with
employment?

The Minister of Labour (Shri V.
Giri): (a) and (b). Two state ts
are placed on the Table of the Hofise.
[See Appendix IX, annexure No. 7.]
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PARLIAMENTARY DEBATES

(Part II—Proceedings other than Questions and Answers)
OFFICIAL REPORT

5809
HOUSE OF THE PEOPLE
Tuesday, 27th April, 1954

The House met at a Quarter Past Eight
of the Clock

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

9-05 a.M.

MESSAGE FROM COUNCIL
OF STATES

Secretary : Sir, I have to report
the following message received from
the Secretary of the Council of
States:

“In accordance with the provi-
sions of sub-rule (6) of rule 162 of
the Rules of Procedure and Con-
duct of Business in the Council of
States, I am directed to return
herewith the Finance Bill, 1954,
which was passed by the House
of the People at its sitting held on
the 22nd April, 1954, and trans-
mitted to the Council of States
for its recommendations and to
state that the Council has no re-
commendations to make to the.
House of the People in regard to
the said Bill.”

SECOND REPORT OF COMMITTEE
ON PETITIONS

Shri Raghuramaiah (Tenali): I beg
to present the Second Report of the
Committee on Petitions.

122 P.S.D.

s81or
PETITION RE FOOD SITUATION

Secretary:  Sir, under Rule 178 of
the Rules of Procedure and Conduct
of Business in the House of the People
I have to report that a petition, as per
statement laid on the Table, has been
received relating to the prevailing
food situation in the country.

STATEMENT

Petition relating to the prevailing
food sitution in the country.

No. of District State No. of
Signatories or town Petition
One South Madras 7

Malsbar

A ——

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC TMPORTANCE

INADEQUATE TRANSPORT FACILITIES FOR
LIFTING COAL AND CEMENT TO NORTH
BmHAR

Mr. Speaker: I have r eceived
notice under Rule 215, from Shri L.N.
Mishra, Shri Awadheshwar Prasad
Sinha and Shri Bhagwat Jha Azad
calling the attention of the Minister
of Railways to the following matter
of urgent public importapce and re-
questing that he may make a state-
ment thereon:—

“Inadequate transport facilities
to lift coal and cement to North
Bihar which has caused much
dislocation in the programme and
arrangements made for rehabilita-
tion of those who had lost houses
in last year's flood.”
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of Urgent Public Importance

The Deputy Minister of Raijlways
and Transport (Shri Alagesan): The
traffic from areas served by the
broad gauge for North Bihar has to
be ferried over the river Ganga wvia
Mokamehghat, Bhagalpur and Mani-
hari-Sakrigali ghat and also carried
by a longer route wvia Manduadih
near Banaras. The volume of traffic
that can be ferried across the river is
dependent upon the behaviour of the
river, which directly influences the
number of trips which the ferries can
make daily. Towards the latter part
of 1953-54, the river conditions
have been most unfavourable as
compared with the last several years
with the result that the quantum of
traffic moved was about 20 per cent
less than the normal capacity of about
215 broad gauge wagons a day via the
three riverine points.

This unavoidable decline in the to-
tal quantum of rail transport could
not be possibly made up by increas-
ed movements via Manduadih. The
movements via Manduadih also had
to be unavoidably curtailed during
January-February to accommodate the
heavy passenger traffic on the metre
gauge in connection with the Kumbh
Mela at Allahabad.

The reduction in the total traffic
carried naturally affected coal and
cement also.

The Bihar State Government repre-
sented their difficulties about the
middle of February 1954 and the
position was discussed at Delhi with
their Minister for Civil Supplies on
28th February 1954. As a result of the
discussions, inter alia, the following
arrangements were made to move
coal and cen\:ent:—

Coal: 24 broad gauge wagons a
day ang in addition, 8 special
trains to Manduadih.

Cement : 16 broad gauge wagons
a day and in addition, 2 spe-
cial ‘trains via Manihari-
Sakarigali ghat.

The Bihar Government agreed to
receive the coal by special trains to a

Bill

dump at Manduadih, to be subse-
quently despatched to metre gauge
stations as early as feasible.

A meeting was called at Patna on
the 14th April 1954, by the Chief
Minister. Bihar State. with the repre-
sentatives of the Railway Board, the
Railways concerned @and the Coal
Commissioner. The Chief Minister
is understood to have expressed satis-
faction at the increased movements
which materialised as a result of the
special arrangements made during
the month of March. A close liaison
is being maintained with the Bihar
State so that timely and appropriate
action is taken to meet the require-
ments of that State as best as possie
ble, having regard to the require-
ments of other States also served by
these routes.

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL.

The Minister of Home Affairs and
States (Dr. Katju): I beg to move
for leave to introduce a Bill further
to amend the Code of Criminal Pro-
cedure, 1898.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Code of Criminal Procedure.
1898.”

The motion was adopted.
Dr. Katju: I introduce the Bill.

(N —

FACTORIES (AMENDMENT) BILL

The Minister of Labour (Shri V.V.
Giri): I beg to move:

“That the Bill further to amend
the Factories Act, 1948, as passed "
by the Council of States be taken
into consideration”

The House will no doubt reecall
that in 1948 a comprehensive law was
enacted to consolidate and amend the
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ldw relating to factories and the new
Factories Act came into force with
effect from the 1st April 1949. As
India has ratified the I.L.O. Conven-
tions Nos. 89 and 90 prohibiting the
employment of women and young
persons during night in factories, it
has become necessary to amend Sec-
tions 66, 70 and 71 of the Act so as to
hring their provisions in conformity
with the 1.L.0. Conventions men-
tioned. Advantage has also been
taken of this opportunity to  incor-
porate in the Act certain other amend-
ments in order to remove the practical
difficulties experienced in the enforce-
ment of some of the provisions of the
Act. These amendments have been
examined in consultation with the
State Governments and the all-India
organisations of workers and employ-
ers, and there is a large measure of
agreement between the various part-
ies in regard to them.

Before going to the nature and
scope of the amendments proposed, I
would like to say a few words about
the measures the Government of India
have taken for improving the ad-
ministration of the Factories Act,
particularly in view of the criticism
voiced on the floor of this House and
outside on Wvarious occassions in re-
gard to the laxity in the enforcement
of the provisions of the Act. The
House is no doubt aware that ‘Fac-
tories’ being a concurrent subject, the
responsibility for the administration
of the Act rests with the State
Governments. Laws and regulations
can be effective only to the extent
that they are implemented and im-
plemention walls for the establish-
ment of adequate enforcement machi-
nery. The question of strengthening
of the Factory Inspectorates and
appointment of Medical Inspectors has
therefore been actively pursued since
19468 and the position has been constant-
ly under review. I might mention in
this connection that during the course
of the last seven years. the sanctioned
strength of the Inspectorates in part
A States has increased from 60 to
almost double the number. Medical
Inspectors of factories have also been
2Dpointed in some of the major States.
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The need for adequate training of
Factory Inspectors has also been fully
appreciated. Arrangements have been
made under the various foreign Tech-
nical Assistance programmes for the
training of Inspectors in some of the
industrially advanced countries. At the
same time, training and refresher
courses are being held by the organisa-
tion of Chief Adviser of Factories from
time to time, for the benefit of the
Inspectors, particularly those newly
appointed.

The Central Organisation of the
Chief Adviser of Factories has also
undertaken studies into the incidence
of occupational diseases land other
health hazards in the various indus-
tries. These Industrial Hygiene Sur-
veys are being conducted on an indus-
trywise basis and an attempt is being
made to Znver a representative sec-
tion of the industries in the country
as a whole. Already the following
hazardous industries have been cover-
ed:—

(1) Motor-car Storage Battery In-
dustry
(2) Dichromate Industry

(3) Mica Industry
(4) Refractories.

As a result of these detailed investi-
gations, recommendations have heen
made for reducing the incidence of
occupational diseases and for improv-
ing working conditions in general,
and they have been ecommunicated to
the State Governments, etc., for fur-
ther necessary action.

In all social legislation, if a reason-
able standard of compliance is to be

‘maintained, the co-operation of all

parties is very necessary. It is recog-
nised that voluntary action achieves
better results than compulsion and a
new method of approach for ensuring
the effective implementation of the
provisions of the Act is being consi-
dered in some of the better-organised
industries by securing an agreement
with the employers and workers, both
as to the method of compliance with
the Factories Act and Rules and also
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[Shr1 V. V. Giri]

as to the observance of certain prac-
tices outside the scope of the Act but
affecting the safety, health and wel-
fare of the workers. These agreements
do not, of course, supersede, in any
way, the requirements of the Act,

We have been hoping for some time
to have an institute for the scientific
study of the various aspects of indus-
trial development relating to the
human factor and the needs of a
developing economy. The hon.
Members would be interested to know
that Government have decided to set
up a Central Labour Imstitute in
Bombay. The institute will function
as a centre for research on problems
bearing on the well-being of industrial
workers and for imparting specialized
training in labour problems. The
scheme envisaged is a composite one
comprising (1) a Museum of Industrial
Safety, Health and Welfare, (2) an
Industrial Hygiene Laboratory, (3) a
Training Centre and (4) a Library-
cum-Information Centre.

I would now refer to the more im-
portant amendments to the Factories
Act proposed in this Bill. As already
stated, it has become necessary to
amend sections 66, 70 and 71 of the
Act so as to bring their provisions in
confermity with I. L. O, Conventions
Nos. 89 and 90. Convention No. 89
concerning night work of women em-
ployed in industry provides that
women without distinction of age shall
not be employed during the night in
any public or private industrial under-
taking. For the purpose of this Con-
vention, the term ‘night' signifies a
period of at least eleven consecutive
hours, including an interval prescribed
by the competent authority of at least
seven consecutive hours falling bet-
ween 10 p.M. and 7 A. M. Under the
existing Act, women are prohibited
from employment between 7 P.M. and
6 AMm. that is, for 11 hours, but the
State Government can, in respect of
any class or description of factories,
vary this limit subject to the condition
that such variation shall not authorise
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the employment of any women between
10 .M. and 5 AM. In cases of change
of shifts, however, it may happen that
the 11 hours’ limit may not be main-
tained. For example, if a shift in
which women are employed is from
2 p.M. to 10 P.M. and it is changed the
following day from 6 a.M. to 2 P.M.
the interval would only be 8 hours
between the end of the first shift and
the beginning of the next. To cover
such contingencies, a provision is
necessary to the effect that change of
shifts of women should be made only
after a weekly holiday or any other
holiday. Section 66 of the Act is.
therefore. to be amended as sugges-
ted in the Bill

Convention No. 90 concerning night
work of young persons employed in
industry prohibits young persong : Nk
working at night. The basic require-
ment of this convention is that young
persons should not be employed for a
period of at least 12 consecutive hours,
including an interval of at least seven
consecutive hours between 10 p.M. and
7 AM. To give effect to the conven-
tion, it is necessary to amend sections
70 and 71 on the lines indicated in the
Bill

Another important amendment is
the revision of Chapter VIII relating
to leave with wages. This is with a
view to simplify the provisions and
thus to remove the frequent iffer-
ences of opinion that now occur bet-
ween employers and workers. Under
the existing provisions, a worker has
to put in 12 months’ continuous service
for eligibility to leave with wages.
The determination of ‘continuous
service’ has, however, been causing
considerable difficulty as interruptions
on account of various causes such as
sickness, involuntary unemployment
etc., have to be reckoned with. A
large number of representations have
been received from workers against
the provision relating to ‘continuous
service." Suggestions have also been
received that the workers should be
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entitled to leave with wages without
any condition of qualifying service and
that the rate of earning leave with
wages should be increased. I would
like to point out here that the I.L.O.
Convention on Leave with Wages
prescribes continuous service for a
year as a pre-requisite to earning
leave. The object of leave with wages
is to give to the worker an oppor-
tunity of rest and recuperation. At
the same time, the terms of leave
should be such as to encourage regular
attendance. It is, therefore, proposed
.to fix 240 days work in a calendar year
as the minimum attendance necessary
to qualify for leave with wages. This
will still leave 125 days in a year to
account for absence for various rea-
sons. Periods of lay-off, maternity
leave up to 12 weeks in the case of
female workers and the leave earned
by a worker in the year prior to that
in which the leave is enjoyed are pro-
posed to be counted towards the quali-
fying period of 240 days mentioned
above. This condition of qualifying
service will not be applicable to work-
ers who are discharged or dismissed
by the employer in the course of the
year. It is also proposed to make it
clear in the new provisions that the
annual leave with wages admissible
under the Act is exclusive of holidays
occurring during or at either end of
the period of leave. Provision has been
made for the grant of proportionate
leave to workers whose service com-
mences after the beginning of the
calendar year. The limit of the leave
that can be carried forward hag also
been raised as it is felt that workers
cginot afford to go on leave very
often and that when they go, they
prefer to be away for comparatively
long periods. It is also proposed to
provide that where a worker requires
leave to cover a period of illness, no
prior notice of leave, as required under
the existing provisions, should be
necessary. The sums payable by an
employer on account of leave with
wages have been made recoverable as
it they were wages under the Payment
of Wages Act.
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The other amendments are of a
minor nature and are intended to
remove the difficulties which have
been experienced in the administration
of the provisions. I may mention
here that apart from the amendments
incorporated in this Bill, Government
have under consideration certain
other proposals for the amendment of
the Act but these require detailed
examination and consultation with all
the interests concerned inciuding the
employers’ and workers’ organisa-
tions. These will be brought before
the House in a separate Bill in due
course,

With these remarks I commend the
Bill for the consideration of the House.

Mr. Speaker: Motion moved:

“That the Bill further to amend
the Factories Act, 1948, as passed
by the Council of States, be
taken into consideration.”

Before I proceed further, I would
like to state the time-limit as fixed
by the Business Advisory Committee.
It is in all five hours starting from
9 o'clock today. We shall have to
adjust as to what time we shal! take
for the consideration motion, what
time for the clauses and what time
for the third reading. May I have
the inclination of the Hous¢ on that
aspect?

Some Hon. Members: Three hours
for the consideration motion.

Mr. Speaker: Is that agreed? That
leaves two hours. How much would
be required for the third reading?

Some Hon. Members:
hour.

Mr, Speaker: Then one and a half
hours for the clause by vtlause con-
sideration and half an hour for the
final stage. So, that is the allotment
which the House is fixing.

Half an

There is an amendment to the
original motion by Mr, Gurupada-
swamy. Does he intend to move it?

Shri M. S. Gurupadaswamy (My-
sore): Yes, Sir.
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Mr. Speaker: I think that the
amendment is for referring the Bill to
a Select Committee. Will he give the
names of the members of the Select
Committee?

Shri M. S. Gurupadaswamy:. Sir,
I beg to move:

“That the Bill be referred to a
Select Comunittee consisting of—
Shri Khandubhai Kasanji Desai,
Shri Nemi Chandra Kasliwal, Dr.
Ram Subhag Singh, Shri V. V.
Giri, Padit Thakur Das Bhargava,
Shrimati B. Khongmen, Shri S. V.
Ramaswamy, Shri C. R. Basappa,
Sardar Hukam Singh, Shri Choi-
thram Partabrao Gidwani, Tha-
kur Jugal Kishore Sinha, Shri
Sahdam Chandra Gupta and the
Mover, with instructions to re-
port not later than the 15th May,
1954.”

Mr. Speaker: He wants the Select
Committee to report not later than
15th of May, 1554. This is an impor-
tant point.

Shri Punnoose (Alleppey): As the
hon. Labour Minister indicated, the
Bill is intended to effect certain
amendments to the Factories Act.
Some of the amendments are of
minor nature as he said;
some of them are important
also. The changes that he has indi-
~ated are, on the whole, salutary
changes, changes for the better: there
is no doubt.

[MR. DEPUTY-SPEAKER in the Chair.]

It was meaningful that he began
with certain observations with regard
to the Factories Act and the condition
of labour in general.

That, I think, is the correct ap-
proach because, you cannot deal with
a particular amending Bill with re-
gard to labour without taking into
consideration the whole question, as
to what exactly has emanated as a
result of the various legislations and
also as a result of the various acti-
vities of the Labour Department.

The hon. Minister said that this
amending Bill has been drafted in
consultation with the State Govern-
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ments and all India Trade Union
organisations. When he said ‘“State
Governments,” I was rather surprised.
For the last three or four days, I have
been searching our Library to get
enough information with regard to
the conditions of labour in the various
States. With regard to a few States,
I found something of the year 1948.
There was nothing afterwards, This
is a phenomenal thing to be seriously
considered. Labour being a concur-
rent subject, whatever nice legislation
may be passed here, it has to be imple-
mented by the States. What happens
is that sufficient information is not
even reported back to the Central
Government and no information is
available with the Central Govern-
ment on various questions with regard
to labour. When points are raised
here. and the Labour Minister has
to answer. he has no information
regarding them. If that state of things
continues, I would say that all our
efforts are not going to benefit labour
to any considerable extent. Some-
thing has to be done in this matter.
This particular difficulty is inherent
in the attitude of the Central Govern-
ment and the Congress Government
as such towards labour.

What should be the attitude of the
Government? The Government of a
State wbich claims to be a welfare
State should not pass legislation
merely when driven to that necessity,
when the employers or labour clamour
for it or the I. L. O. wants certain
amendments to be brought about.
That, I feel, should not be the attitude
of a progressive Government. They
should take into consideration the
conditions obtaining in this country
for decades. They should appreciate
that for decades our workers Wwere
neglected and their demands were
overlooked

Government should take a con-
sistent and determined attiftude and
put forth an effort to make up for
the past omission not only by tackling
the problems when they come and
strike in the face, but by seeing what
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exactly are the difficulties and prob-
lems confronting the working classes
and trying to legislate for them. The
mere fact that there are certain pieces
of nice law in our statute-book will
not do. It should be thoroughly .im-
vestigated how these laws are put
into practice.

For the first time labour legislation
‘was enacted in this country in 1881.
It was confined to a few industries only.
Then, the law relating to factories
wag passed in 1922, It was overhauled
in 1934, and the Factories Act of 1934
was passed. In 1948, we got the
Factories Act. It is now nearly six
years that this Act has been working.
I am surprised that the Labour
Minister had nothing more to say
about the working of this Act and
the results flowing therefrom. Spokes-
men from the other side often say that
there is reduction in the number of
strikes and man-days lost, etc. I do
not know whether they believe that
the working masses in thig country
are more contented now than in the
past. Time and again, you will find
that whenever some labour question
comes up for discussion here, irres-
pective of parties, all those who are
interested in labour ventilate the
grievances of the workers. It does not
matter whether the leadership of a
particular union is fraternising with
the Government or not, the fact is that
the masses of labour are grossly
dissatisfied with the conditions in
which they are placed. Therefore, It
should be the concern of the Govern-
ment to go into the question ip a
detailed manner, collect all the data
necessary and bring forward a more
detailed type of legislation. This has
been overdue and I do not think that
the promise of the Labour Minister
to bring about some Bill includes
this., This has to be done at an early
date. What ought to have been done
was, to have taken into account all
the difficulties and disabilities from
which the working classes are suffer-
ing in spite of the prevailing legisla-
tion and then brought a Bill providing

for their solution.
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The present amending Bill deals
chiefly with the employment of women
and children, eligibility for leave with
wages and also with certain practical
difficulties experienced in the working
of the Factories Act. 1In various
States, the provisions of the Factories
Act are respected more by their
breach than by their observance, 1
have got considerable experience in my
own place. Take, for example. the
Travancore-Cochin State, There, after
all the Labour Department is a minor
department. The Labour Minister .is
talking about Inspectors and so on.
We have very few Labour Inspectors
there. I have not got the figures, But,
from experience I can say that
a large number of Factories
are not at all visited by
the Inspectors in 3 year for the simple
reason that their number is so small.
Alsp when they visit, they take all the
information from the management.
No effort is made to consult the
labour, to know their viewsor even to
consult their organised unions. Where
there is some agitation or strike or
some difficulty, certainly, there is some
sort of a conference. But, that would
not do. The Labour Inspectors, when
they visit the factories, should know
how the labour feelg about things and
how the provisions of the Act are
implemented there.

For example, we are talking about
overtime allowance. What happens
in many factories there? In the Gov-
ernment transport itself, they keep
a large number of casual labour. If
you go to Trivandrum, the centre of
the transport industry, you will find
that there is a very large number
of casual labour. They have been
casual labour for four years, five or
six years. They are kept as casual
labour with the result that they do
not enjoy the benefits of the Facto-

ries Act.

Then, in the Alleppey area you
will find that managements take in
and dismiss workers before they can
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claim the benefit of these 240 days.
This 240 days is now being introduc-
ed here, but that basis has been ac-
cepted in some of the factories there,
but what happens is that a large
number of workers are discharged
before they can complete these 240
days, with the result they are mnot
considered as permanent workers and
they do not get the benefit of the Act.

The Factories Act provides that
there should be good sanitary coadi-
tions in the factories. It would be a
heart-rending sight to visit some of
the factories in South India. Not
only inside the factories, but there is
provision for housing also. For
example, in the big sheds, you will
find that one single...

Mr. Deputy-Speaker: Are we get-
ting into the general discussion of the
Factories Act?

Shri Punnoose: It is relevant in
the sense that my intention is to show
that this amending Bill is to small
and too general. So I have to show
they are touching only the fringe of
the big problem.

Mr. Deputy-Speaker: My difficulty
is this. Then all the difficulties that
have been experienced during the last
four or four and half years may be
now agitated on the floor of this
House saying that this must have
been incorporated, another thing
must be incorporated etc. If I only
open the door, another hon. Member
who may be in touch with something
else, may go on in the same way.
Hon. Member will kindly coasider it.
Therefore, it is good to confine one-
self to the Bill

Shri S. S. More (Sholapur): Then,
how are we to point out to the Gov-
ernment the difficulties that were ex-
perienced after they passed the Fac-
tories Act? This is the only occasion

we get for pointing out the difficul-
ties.

Mr. Depnty-Speaker: The scope of
an amending Bill is only restricted to
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the amendment. So far as the other
one is concerned, there are many
ways. A resolution can be moved
must be
taken notice of and due provision
must be made through an amending
Bill or otherwise. A number of op-
portunities are there. But I cannot
enlarge the scope of this particular
Bill. It must be relevant. Even if it
is remotely relevant. I have no ob-
jection. When there is absolutely no
relevance or connection, I find it diffi-
cult.

Shri Damodara Menon (Kozhikode):
The hon. Minister in his opening
speech referred to a Bill he is prepar-
ing with further amendments. So,
any suggestions we make...

Mr. Deputy-Speaker: All sugges-
tions can be made, but not on the floor
of the House now on this Bill

Shri Damodara Memnon: The Min-
ister said that he was contemplating
another amending Bill. Will it not
be...

Mr. Deputy-Speaker: But shall I
allow discussion on the prospective
amending Bill now? Therefore, hon.
Members will kindly pass on what-
ever suggestions they have to the
hon. Minister. If they are not satis-
fled with that, they can give notice
of a resolution, and there are wva-
rious other ways in which the matter
can be brought up before the House,

Shri Punnoose: I do accept the

spirit of your advice and shall try to
limit myself.

The hon. Minister was speaking
about the overtime wages that the
wc:rke_:r is to get. What is the good of
bringing in such legislation here while
in the industries run by Govern-
ment itself, it is being overlooked.
For example, I told you about the
trans?ort industry in  Travancore-
Cochin State.. There, you will be
surprised to know that workers who
run scheduled and non-scheduled spe-
clal service are getting one per cent.
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‘of the basic salary as overtime al-
Jlowance. The mechanical staff gets
.one per cent. of the basic salary and
“the operating staff gets only 3/4 per
«<eat.

Not only that. As the hon. Minis-
‘ter said the implementation of any
Jaw depends much on the mutual
agreement ‘and the co-operation com-
ing forth from the various parties in-
-terested. But, there are instances and
‘instances of Government themselves
refusing to recognise unions which
‘have the real backing of the workers,
the accepted trade wunions of the
workers. For example—in Travan-
<core-Cochia, in the transport industry,
the officer concerned, the Director,
refuses to talk with the representa-
tives of the only recognised union in
that industry.

Shri V. V. Giri: In Trivandrum
city?

Shri Punnoose: Yes. Ia Travan-
core-Cochin.

And the peculiarity about it is that
till recently that union was recog-
nised and consultations were taking
place, but now they refuse to recog-
nise it. Therefore, what I wanted to
impress on the Minister is that he
should look into all these problems
and bring in the necessary legislation
—not only that, but also some machi-
nery has to be devised by which this
can be implemented. It is no good
saying Ythe responsibility for imple-
mentation is that of the State Gov-
ernment, what can we do about it?
Unless something is done f{o that
effect, the lot of the workers Is not
going to be improved by mere legis-
lation.

With regard to the amendments
here, I would ask the hon. Minister
why the railway running sheds are
excluded From this. I do not sug-
gest that it should be straightaway
included here, but what is the labour
legislation under which the workers
of the running sheds get the benefits?
Some time back it seems there was
an understanding, some sort of pro-
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mise from the other side, that it
would be looked into ard something
will be done, but nothing has been
coming forth.

Then, with regard to leave with
wages, now it is specified there should
be 240 days for qualifying for this
leave. I have got a doubt as to why
there should be this qualifying clause
at all. The hon. Minister did not
explain that. He said that in the
1.L.O, Conventions there is this qua-
lifying clause, and so it should be
there. If a Government servant can
get his period of leave no matter
whether he was there for so many
days or not, then why not the same
principle be applied and labour get
this leave irrespective of the number
of days put in? They are pro-
ceeding on the supposition—on the
presupposition—that if workers have
the right to take leave, they will not
work. That 1is a wrong attitude.
Even these 240 days will create all
sorts of complications, and in prac-
tice the worker will be deprived of
the benefit. There are factories in
the Malabar coast which insist that
workers cannot take all these days
at a stretch. There are factories
which say: “You cannot take more
than four days or five days leave at
a time.” The hon. Minister stated that
now the number of days can be car-
ried over to the mext year, so that
they can go to their distant homes.
How is it possible when there are
managements which say that the
workers cannot take more than four
or five days leave?

Then. he said he consulted the All-
India Trade Urion Organisations. 1
know that the All-India Trade Union
Congress suggested that instead of
240 days, 90 days should be the qua-
lifying period. I do not know what
difficulties there are in accepting it.
Now, in the Labour Relations Bill
which was placed by the Government
before the provisional Parliament. 90
days was the qualifying period. Why
should that be made 240 days now?

In the amendment to section 64,
the provisions for rest that were
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made in the parent Bill are being abo-
lished: Why should that be so? I
do not know why those provisions
are abolished.

Then. in calculating the wages, the
standard family is taken into consi-
deration. I do not know  whether
the word ‘standard’ was put in there
wrongly. Is it the ‘planned’ family?

Shri V. V. Giri: Standard family.

Shri Punnoose: I know the Gov-
ernment are now engaged in that cost-
ly hobby, planned parenthood. But
I find that the Labour Ministry has
taken it as a reality, that is, father,
mother and two children below 14
yvears of age should be taken as a
standard family. I do not know how
they get that statistics. The fact is
that our workers have got much
larger families than our Government
desires. Therefore, the ‘standard
family’ has to be amended. It has to
be really standardized according to
the realities.

I once again bring the point before
the hon. Minister, and that is, a larger
measure of labour legislation is ne-
cessary and that some plan also has
to be found by which they are im-
plemented:

With these observations., I close.

Mr. Deputy-Speaker: The limitation
of time to the Bill as a whole and
dividing the time for the wvarious
stages necessarily implies a limita-
tion of time for the speeches. Lest
only one section of thre House should
have all the time, however interest-
ing or however good the speeches
might be, I would request the hon.
Members to confine their remarks to
15 minutes each. In cases where
they have much more to say,—I will
be watching—I shall allow twenty
minutes. Beyond that, I will not
allow. because. if I allow more than
twenty minutes, I will not be able
to call upon all sections of the House
to say what they have to say.
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‘Shri M. 8. Gurupadaswamy: The
policy of Government in regard tq
labour, I must say, is very halting,
hesitant and thoroughly unsatisfac-
tory. (Laughter). Some Member is
laughing at it.

An Hon. Member: It is an unwar-
ranted laughter.

Shri M. S. Gurupadaswamy: Per-
haps that laughter is a sign of weak-
ness. According to one of the theo-
ries of psychology, laughter is a sign
of weakness on the part of the hu-
man individual.

Shri D. C. Sharma
Certainly not.

(Hoshiarpur):

Shri Nambiar (Mayuram): A pro-
fessor can dispute it.

Mr. Deputy-Speaker: Why should
there be a dissertation on laughter?
It is not a part of the Factories Act.

Shri M. S. Gurupadaswamy: The
history of the Factories Act goes back
to the year 188l. It has got a long
history. It is not quite new to our
country. From time to time, the Fac-
tory Act has been amended, changed
and overhauled but throughout. we
find that at no stage of amendment
or change in this legislation has any
satisfactory response to the demands
of labour been showan by the powers
that be. The present Factory Act
is the culmination, I must say, of
the previous Factories Acts. This is
not an entirely new and independent
Act. It is Only une in the series of
Factories Acts. This Act came into:
existence nearly four and a half
years ago, in the year 1948. In that
year, when this Act came up for dis-
cussion before the House, many Mem-
bers in Parliament at that time sug-
gested that this did not go far enough
to meet the reasonable deémands of
Indian labour. They also pointed
out that it was not comprehensive
enough to include all categories of
labour. In spite of this, the Act was
passed, because there was a majority.
But after seeing the unsatisfactory:



5829 Factories

working of this Act for the last four
and a half years, many of us natural-
ly expected that the Minister would
bring forward a more satisfactory
amendment this time. I hope the
Minister will agree that there has
been too much delay in bringing this
amending legislation. But even after
taking so much time to bring forward
this amendment, the Minister has
belied our expectations in not bring-
ing comprehensive amendment to this
Act. That is my first complaint to
the Minister against this measure.

My next point is: this Act is =not
progressive but retrogressive in one
or two respects. Perhaps you are
aware that the Act of 1934 included
running sheds of the railways in the
definition of the word ‘“factory”.
But in 1948, this was removed from
the ambit of the definition of ‘factory’
and we thought that after working
this Act for these number of years,
the Minister would come forward to
include this category and other cate-
gories of labour, mnamely, casual
labour, in the definition of the word
‘factory.’

This Bill has been brought for-
ward with a view to make certain
amendments to keep the provisions
in conformity with the conventions of
the International Labour Organiza-
tion. In so far as this is concerned,
I have no dispute. I do not say that
it is bad. I agree with the Minister.
It is a welcome step, and I even con-
gratulate the Minister, in so far as
this matter is concerned. I am glad
that at least he has realized that
hereafter we should not isolate our-
selves from the international stand-
ards of labour and we should always
act in conformity with international

conventions. So, in this particular
matter, I must congratulate
the Minister that he is trying to

approach international standards in
labour matters. But there he stops.
Beyond this, he has not taken any
positive steps. We know how, dur-
Ing the last four years, the adminis-
tration of this Act has been unsatis-
factory. He himself admitted that
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"the administration of this Act is en-
tirely in the hands of the State Gov-
ernments and the Central Govern-
ment cannot effectively take part in

implamenting the provisions of this
Act. This is one of the drawbacks
in our Constitution. I feel that in

labour matters there should be more
effective guidance from the Centre
because we expect that in the labour
front there should be uniformity
throughout the length and breadth
of the country, in regard to the im-
plementation of labour legislation as
well as the common conditions that
should prevail in all factories.

The hon. Minister pointed out in
his speech that he preferred bi-par-
tite agreements between employers
and labour and that it would be a
better arrangement than any other
method. Though bi-partite agree-
ments, are good, they have got very
limited purposes to serve. They do
not go far enough. We have, by
experience, found that in  these bi-
partite agreements, the power of bar-
gaining is always on the side of the
employer and the Government al-
ways tries to help the employers.
That has been my experience. The
Government always favours the em-
ployers and the interests of labour al-
ways suffer.

Shri Nambiar: It is their Gov-
ernment.

Shri M. S. Gurupadaswamy: If bi-
partite agreements could satisfy the
reasonable demands of labour, I offer
no objection to them. But the way
in which things are being done at
present, shows that there is a sort of
alliance—I do not say conspiracy—
between the Government and the em-
ployers. It looks as though the
Labour Departments in the wvarious
States ars functioning as appendages
of Government and the impression in
the mind of labour is that the Labour
Departmerrts are not meant for labour
but they are meant for the employers -
and at the most they are like any -
other départment of the Govern-
ment. So, the Labour Departments
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in the wvarious States are not play-
jng their proper role and. in many
cases, I know they encourage fissi-
parous tendencies among labour.
They do not try to sympathise with
.or appreciate or understand the real
demands of labour. On the other
shand the policy of the Labour De-
partments in every State seems to
pe to bring about some sort of com-
promise, on some basis or other, be-
tween labour and the employer, for
some time at least so that there may
not be trouble. So, the policy of
the Labour Department is a hotch-
'potch policy. It is not correct and
proper and is not pursued keeping in
‘view the long-term settlement. Any
settlement that has been brought
‘about by the Labour Department is
‘only a short-term settlement and
'_any compromise that has been brought
‘about by the intervention of the
Labour Department is only a short-
“term compromise; and moreover any
agreement between the labour and
‘the employers is always interpreted
in favour of the employers and
.against labour interests. That is
why 1 say that though some of the
provisions in the Bill give certain
‘benefits to labour, actually, the bene-
fits are not enjoyed by labour.

10 AM.

In this connection, I may quote one
_particular instance. In a number of
_factories, the factory owners employ
casual labour. They maintain a
.huge fleet of casual labour and they
"gmploy these labourers for three or
.four months and then discharge them
and then again re-employ them so
that they may get over the provisions
rﬂf the Factories Act. The Factories
Act fails to meet this situation. It
has not in any way improved matters.
"It has not compelled the employers
not to resort to these devious and
irrational methods. I, therefore, say
_that Government should take more
positive steps for implementing at
Jeast the limited guarantees given
Ainder the Act. That has not been
Aone so far.
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One hon. Member suggested that
the reports of the Labour Depart-
ments are not coming from the va-
rious States. That 1is true. They
are very meagre and scanty. More-
over, I wonder what report can they
send. They have nothing to send to
the Central Government, becausa
they are not functioning propefly. 1
will quote one instance. There are
various Factory Inspectors employed
under the Labour Departments. Their
duty is to inspect the factories, see
the conditions of working of labour
and see that sanitary conditions and
other facilities are provided. But,
unfortunately, if you see the available
statistics, you will come to know
the deplorable lack of inspection on
the part of the Inspectors. I can say,
particularly in the Punjab, there are
1336 factories and only 497 have
been inspected. How can you ex-
pect that the provisions of the Act
will be implemented or properly
adhered to by the employers unless
you inspect and unless you know
all the things that are being done
inside the factory? You will not be
able to know whether the Factories
Act is properly working or not. So,
either the staff provided to the Factory
Inspector is very inadequate or there
is no effective check over the Fac-
tory Inspectors and there is mo effec-
tive functioning of these Inspectors.
So, I say the Factories Act is not at
all working in the country though
it is there on the statute-book. What
is the use of passing such a legis-
lation? .It may satisfy the Labour
Minister, it may please him that he
has passed this Act or that Act and
it may serve as a camouflage to
hoodwink the public. But, wunless"
these Acts are implemented proper-
ly, there is no purpose in multiplying
such Acts. So, the only criterion by
whiclk labour policy should be judged
is whether the Acts that have been
passed by Parliament are properly
working or not and if there is no
proper working, then we have to say
that the Labour Ministry is not work-
ing properly and the policy of Gov-
ernment is wrong (Interruption).
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There is one more aspect about
which I want to make one or two
observations. The benefits that have
been given by the Factories ‘Act are

not far-reaching; they are very limit-

ed benefits as I stated. I urge upon
the Minister therefore to take more
concrete measures to beneflt labour.
I suggest to him that every adult
labourer should have onme day for
rest, after working for ten days.
With regard to children that must
be reduced to eight days. That is,
after working for eight days, every
child should have one day for rest.
Holidays should not be included in
this.

It was suggested long ago that the
present 48 hours of work is mnot in
conformity with some of the progres-
sive ideas of labour policy. I wish
that this 48 hours should be reduced
to 44, and more rest may be given
to labour.

Finally, I say that this Bill needs
more amendments and we do not
know when this Bill, if passed, will
come again for amendment. As the
Minister has in any way brought for-
ward this amending Bill. he must
take this opportunity to amend other
provisions of the Bill, so that the
benefits accruing to labour would be
real benefits, which are satisfactory
and good. This opportunity should
be utilised to bring about a
more comprehensive list of amend-
ments and I wurge that this Bill
be referred to a Select Committee
for the purpose. In the amendment
I have suggested that the Select Com-
mittee may report back to the House
by the 15th of next month
and so we can pass the Bill
within the period of the current
session. My motion is not a
dilatory motion, and my only
purpose is that we should make
the Bill more comprehensive and
satisfactory. I hope that the Min-
ister will agree to my amendment
and send the Bill to the Select
Committee.

Shri Venkataraman (Tanjore); The

hon. Minister, while moving for consi- .

27 APRIL 1954

(Amendment) Bill 5834

deration of the Bill, stated that he
will bring forward a more compre-
hensive amending Bill to the Indian
Factories Act. Therefore, I do not
propose to devote my time to the lines
on which the Factories Act should be
improved or amended. I shall confine
my observations to the several
clauses in the Bill before the House..
In doing so, I have to place before
the House the lack of material or the:
paucity of material to base our con-
clusions upon, which handicaps the
Members of the House in relation to-
matters affecting labour. We all know
that this is a concurrent subject and.
that the administration of the factories.
as well as other labour laws are with
the State Governments. The Parlia-
ment here passes certain legislation
with the best of intentions, but either
due to lack of necessary financial
strength in the States or even due to
lack of sufficient interest in the matter,.
the enforcement of these legislations
is somewhat tardy. Take for instance:
the figures relating to accidents in.
factories. The Factories Act, as we
all know, is intended to prevent acci--
dents and provide amenities for nor-
mal and decent standards of health,.
ventilation and conditions of work,
and vet, when we are discussing a
piece of legislation like this, we do-
not have any figures later than 1951--
52 in respect of anyone of these items.
The State Governments take such a
long time in furnishing materials or
data in respect of these matters that
we are handicapped in coming to a
conclusion as to whether these parti-
cular amendments, that have been
brought. forward by the hon. Minister,
are necessary at all and whether, if
they are passed, they would be ad-
ministered properly.

First of all, I must express my firm:
conviction that the Indian Factories
Act is one of the few labour legisla-
tions which is well enforced. It is one
of the very few pieces of legislation
which have kept abreast with the
legislation in modern times in other
countries. My friend, Mr. Gurupada-



5835 Factories

[Shri Venkataraman]

swamy, was saying that the Factories
Act has been continuously amended
and that it is not a modern piece of
legislation. On the contrary, the
Indian Factories Act is based on the
British Factories Act, and as and
when the British Act has been amend-
ed, the Indian Faclories Act has been
brought in line with the U. K. Act. If
you look at the conventions and
recommendations accepted by the
UK, you will find that among the
countries which have adopted the
highgst standards of factory manage-
ment and factory legislation, the UK.
is fairly on the top. Therefore, let us
not decry ourselves under an imagi-
nary complex that we are always be-
hind others in the world in respect
of labour legislation. On the contrary,
so far as factory legislation is con-
cerned. ...

Shr. S. S. More: We have closed
our eyes.

Shri Venkataraman: We are very
well abrest with the modern coun-
1ries.

Shri Nambiar: Though in practice,
there is nothing.

Shri Venkataraman: If there is no-
‘thing in practice, it is largely, if not
-entirely, due to friends like Shri
Nambiar and myself, because legisla-
tion is not an animal with a life of
its own, capable of walking about the
streets and enforcing itself. Some-
body has to move the authorities to
-enforce it. I do not mean it seriously
and for an illustration, I would say
that if my hon. friend Shri Nambiar
slapped me on my face, the Indian
Penal Code will not, automatically go
into operation and catch hold of Shri
Nambiar, but the procedure laid down
will have to be followed—I will have
to go and complain to a magistrate,
whereupon summons will be issued

and Shri Nambiar may be brought to
book. Therefore, if we have a legis-

lation like the Factories Aet, and if
it is not enforced, it only means that
the Unions are not strong enough to
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bring breaches of this piece of legis-
lation to the attention of the authori-
ties charged with the duty of enforc-
ing it. It is no use coming to the
forum of Parliament and saying that
it is not being enforced. In my own
little experience, I have found that the
Factory Inspectorates in the States
have been quite alert in enforcing the
legislation provided the breaches are
brought to their notice, but if the
breaches are not brought to their

notice, due to indolence or in-
difference of the wunions them-
selves or the absence of trade

unions, I am afraid labour has to
thank itself for it. The Indian Fac-
tories Act, I was going to say, is
following closely the British Act, and
in introducing the amendments with
regard to section 64 etc., ‘relating to
work at night by women and children,
we are only following the British Act
as well as the conventions of the inter-
national Labour Organisation. I do
not know where from Mr. Gurupada-
swamy got his facts when he stated
that the running sheds are not govern-
ed by the present Factories Act for
the sake of hours of work and over-
time. The railway running sheds are
now, according to my information,
governed by the hours of work as
contain:? in the Factories Act with
only one a.®erence, namely, that so
far as overtime work is concerned,
while the Factories Act provides for
payment of double time as overtime,
the Railways are providing a time and
a half as overtime. That is not the
same thinz as to say that the condi-
tions relatirg to hours of work are
not followed in the running sheds. |

Then, there are a few things in res-
pect of which Government will have
to be very careful in bringing for-
ward this legislation, because it ap-
pears to me that, if the Government
does not exercise considerable care in
the enforcement of these amendments,
there is the possibility of abuse. I

" wish to refer to clause 3, in which
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power is given to the occupier to
split up his factories into smaller
units, or combine all of them together
for the purpose of being governed
under the Factories Act.

Sir, I will cite only .one notorious
instance to show how it is capable of
abuse. You are familiar with the
bidi manufacturing centres. The
owner of the bidi factory with a view
to escaping the provisions of the Fac-
tories Act which are now applicable
even to non-power factories split up
their employment in such a way as
to appoint what they call agents and
get work done through them. These
.agents are not governed by the Fac-
tories Act and conditions of wutmost
filth and squalor prevail in those
.areas where children and also adole-
scents are working in the manufac-
ture of bidis. If you permit this
clause to be abused, if the factory ins-
pectorate staff is not able to enforce
‘the conditions of employment in those
areas where the management splits
up its establishment into small groups
so as to evade the operation of this
law, they will find that this abuse
will become more and more rampant
and it may lead even to the negation
of the enforcement of this Act. In
Madras City, there are a number of
places where bidi is being manufac-
tured and which are not governed by
the Factories Act by reason of the
splitting up. I have also received
<complaints from Andhra area where
similar practice is said to exist,—parti-
cularly in Kalahasti I am told that
employers split up the manufac-
ture of bidi into smaller units with a
view specifically to evade the en-
forcement of the Factories Act. There-
fore, I desire to emphasise on this
-occasion that Government should be
careful to see that when they bring
forward the comprehensive Bill this
clause 3, that is section 4 of the Act,
is suitably amended so as to avoid
the possibility of evasion of the Fac-
tories Act, not only in bidi industry,
but in others also. I gave this as an
instance, because the abuse there is
mnotorious.
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Then, Sir, with regard to clause 6
which deals with employment of
women and children in moving
machinery and transmission machi-
nery, 1 am not satisfied that there is
any need for the amendment which
Government has brought forward. The
law as it stands prevents the employ-
ment of women and children in
machinery which is moving and the
machinery which is called trans-
mission machinery, so that the oppor-
tunities or occasions for accidents may
be avoided. Now the hon. Minister
has brought forward an amendmment
here (clause 6) in which permission
can be given for the employment of
women and children in prime movers
and transmission machinery if clean-
ing, lubrication and adjustment there-
of does not expose the women and
children to the risk of injury from
any moving part either of that
machine or any other adjacent machi-
nery. That is to say, the burden of
proving that the women or child was
employed in a moving machinery
which was dangerous and capable of
causing accident is shifted on to the
Factory Department while under the
law as it exists they cannot be em-
ployed at all Sir, if Government
wants to make a change in the exist-
ing law they should make it in such
a way that the burden of proving
that employment in these places are
not such as to cause injury, should
be placed on the shoulders of the
employer, the occupier of the factory.
On the other hand, the section as it
now stands places the burden on the
inspectorate and I am afraid the Fac-
tory Inspectorate would never be
able to prove except in very obvious
and patent cases that they are such
as to cause injury.

Sir, let us look at the basis of this
section. It is felt that women and
children should not be asked to work
in moving machinery at all, because
the chances of accident are very
great in those areas. Even if they are
sufficiently fenced, any number of
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accidents occur now-a-days. Govern-
ment has not got figures to show that
the accidents in respect of moving
machinery have gone down even by a
little. As I said, Government has not
even the figures for the year 1952-53
and have to content themselves with
the 1951 figures. I am not happy about
the wording of this section and I am
quite sure that Government which has
got ample powers in respect of fram-
ing rules under this Act will exercise
it in such a way that the employment
of women and children in or about
moving machinery and prime movers
is reduced to the minimum and is
amply safeguarded.

Then, Sir, there is this question of
over-time. Government come for-
ward with a proposal to remove the
limit in respect of hours of over-time
work permissible under the Act in
cases where they want to facilitate
change of shifts. This change of
shift has been a cry with the em-
ployers. For a long time they have
been agitating that the present Fac-
tories Act is very rigid and that they
are not.able to change the shifts be-
cause a person is not allowed to work
more than nine hours a day. Assum-
ing that the complaint has basis,
assuming that a certain amount of
accommodation has got to be made
according to the exigencies of the
situation, even then Government
ought to place a time-limit for such
exemption. I would suggest that
Government declares that in respect
of change of shifts the hours of work
shall not exceed by another half an
hour. It is not necessary to give more
than half an hour or, at the most, one
hour for the purpose of accommoda-
ting the change of shift. On the other
hand, if the section is amended as is
now proposed, employers or occupiers
of factories may employ persons for
even eleven hours. I know they can-
not employ for more than twelve
hours, but they can employ up to a
limit of eleven hours. It is certainly
not in the interest of labour,
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With regard to the interval and
rest, the amendment which is propos-
ed by the Government is also likely
to be abused. As the law now stands,
the rest period should follow a work
period of five hours but under the
amendment it is proposed that work
period be extended to six hours be-
fore a rest period comes in. In the
notes on clauses Government have
stated that to accommodate printing
presses and newspapers, particularly
the night shift of six hours, it has be-
come necessary for them to bring
forward this amendment. In that
case, it is much better to state speci-
fically that in those factories where
the operation is continuous—that is,
it continues throughout the day, 24
hours, exemption of working for a
period of six hours may be granted.
As the amendment now stands any
employer may seek the permission of
Government to work for six hours
without a rest period.

I will give a practical instance.
Many of the factories work for 8%
hours a day on the week-days and
then 5 hours on Saturdays. The em-
ployers are not able to work for more
than five hours and are compelled to
give half a day leave on Saturday be-
cause of the existing provision under
the Factories Act which prevents the
working of a factory for more than
five hours without a rest period. If
they give a rest period of half an hour
and then continue it will not be worth
while for the factories themselves.
Therefore, they take five hours work
and give the afternoon as a holiday.
If you now allow the working of
factories for six hours continuously
without a rest period, it is likely that
the managers and employers may
come forward to the Government and
ask for permission to work for six
hours on Saturdays instead of five
hours. I am quite aware that they
cannot do it themselves and permis-
sion of the Government has to be
taken before working for six hours
as contemplated under the amend-
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ment but once you give the power to
the officers of the Government you
throw open the door for discrimina-
tion. The law as it now stands has
been working satisfactorily in this
behalf and I submit that at least in
framing rules in this behalf Govern-
ment should make it clear that only
in respect of these factories, which
work all the 24 hours...

May I have five minutes more?

Mr. Deputy-Speaker: Yes.

Shri Venkataraman:.... .in respect
of only. those factories that work all
the 24 hours, exemption should be
granted for the third shift to work
for six hours. In no other cases
should such exemption be granted.

1 come to the next point, namely,
with regard to the assessment of
wages in respect of a worker who is
remunerated by piece rates and also
a person who gets grain under conces-
sion. An enquiry into the Madras
working-class budget conducted by

Mr. Adhyantaiah put the working- -

class family at 4.9 persons per family
and in terms of consumption units it
varied from 3.75 to 4 but the Govern-
ment in the present amendment is
thinking in terms of a standard
family not as it exists but standard
family as it ought to be or as an
ideal. This is likely to take away the
remuneration which the workers are
now gettingg The way in which the
workers’ remuneration is now settled
is on the basis of their purchases in
the past. If the worker's family
was large, he made certain purchases
under the concession and when he
made these purchases under the con-
cession the amount of concession which
he got was calculated and the average
wage arrived at. That is the existing
practice. No doubt, there have been
unnecessary differences and quarrels
between employers and employees in
respect of this matter. But in order
to avoid those differences, it is not
right to take away the existing privi-
lege, namely, the privilege of being

122 PSD.
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compensated for the family which
now exists. I would, therefore, suggest
that this matter should again be consi-
dered when he ©brings a compre-
hensive Bill and the clauses should be
framed in such a way.

Shri Nambiar: He can accept our
amendment to that effect.

Shri Venkataraman: I would have
myself supported or suggested that
but for one serious difficulty. Not all
workers have got five members. There
are certain workers who have not got
five members. In the general age-
groups of working-class, you will find
that between the years of 18 and 25,
the average size of the family is two
adults and one child. That is how
the statisticians have worked out. If
you say that every worker should get
the concession available for five mem-
bers, I think that would cause hard-
ship. We have to be fair.

An Hon. Member: Let it be the
maximum,

Shri Venkataraman: The object
would be defeated if you fix the
maximum at five because under the
existing provisions if a person has
five children and he has been pur-
chasing at concessional prices for
these five children, he is getting the
benefit. But if we arbitrarily fix it
at five, as the maximum, he would be
deprived of what he now gets under
the existing concessions. This is a very
difficult problem. We have tried at a
level of negotiation to come to some
agreement with certain employers. I
have not been able to find a solution
for it. It has got to be adjusted in a
rough and ready manner, Not all the
things between capital and labour can
be regulated by law; many things
will have to be regulated by negotia-
tion and this is one of them. How-
ever, since the law is now being
formulated saying that he shall be
entitled to be compensated only at the
rate of a standard family, it is likely
to bring about a decrease in his emolu-
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ments, which, I am sure, is not the
object of the Government.

1 welcome the provisions with re-
gard to leave. My hon. friend, Mr.
Gurupadaswamy made certain state-
ments which are not based, I am
afraid, on practical experience. The
law as it now stands has been causing
great hardship to the workers. One
year of continuous service has been
interpreted by the Government itself
in so many different ways. The
Madras Government issued four cir-
culars in respect of that. We do not
know where we stand. Periods relat-
ing to lay-off for which neither the
employer nor the employees are res-
ponsible are now excluded in the
computation of the period of 240 days.
That is a great improvement. We
have been agitating and sending reso-
lutions to the Government that this
section should be changed. I think
240 days is a fair compromise between
the demand for 300 days put forward
by some of the employers and 200
days put forward by us. The pro-
vision is likely to bring a great deal
of benefit to the workers and I am
quite sure that all the troubles and
suspicions in respect of these words
and the earned leave will be set at
rest by this particular section.

On the whole, I think the Bill as it
is, is necessary and it is timely; it
should be passed. Only in the enfore-
ing of the several sections which I
have mentioned, Government has to
take care that there is no abuse be-
cause the section as it stands leaves a
fear that it may be abused in its
enforcement.

Mr. Deputy-Speaker: Now, I will
formally place the motion for re-
ference to a Select Committee, moved
by Shri Gurupadaswamy. It has not
vet been placed before the House.
The names have %0 go on record.
motion mowved:

“That the Bill be referred to a
Select Committee consisting of
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Shri Khandubhai Kasanji Desai,
Shri Nemi Chandra Kasliwal, Dr.
Ram Subhag Singh, Shri V. V.
Giri, Pandit Thakur Das
Bhargava, Shrimati Khongmen,
Shri S. V. Ramaswamy, Shri C. R.
Basappa, Sardar Hukam Singh,
Shri Choithram Partabrai Gid-
wani, Thakur Jugal Kishore Sinha,
Shri Sadhan Chandra Gupta and
the Mover, with instructions
to report not later than the 15tb
May, 1954.”

Shri T. S. A. Chettiar (Tiruppur): A
remark came from the opposite side
that the policy adopted by the Gov-
ernment of India in regard to labour
has been halting and unsatisfactory. I
should have thought that the presence
of Shri Giri is itself the best guarantee
tor labour. There is a phrase “More
loyal than the king”, and I am one of
those people who think that Shri Giri
is more labour-minded than the labour
leaders. And I should have thought,
as we have seen even in this brief
period that we have been here, that
social legislation in this House has
not been lagging and we have been
continually getting quite a number of
Bills which will improve the status of
labour.

Coming to a few points in the Bill
itself, it is true that our managers and
capitalists should develop a new out-
look with regard to labour. Time was
when labourers were considered as
coolies; time was when they were
considered as people to whom respect
was not due. But now the better-
minded capitalists have adopted, and
should adopt, this view that they are
partners in industry. They must be
given not only living wages, but they
must be given the respect that is due
to them as producers in industry and
as partners in the great task of pro-
ducing things in this great country.
And so I should think that the labour
legislation should be viewed not from
the point of view of any rights that
are sought to be got out from the
capitalists but as something in the
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work which we must provide for
these people. And unless capitalists
develop this attitude towards labour,
there will always be trouble.

At the same time, I should also say
a word to labour. Being in touch with
them to a small extent in my own
part of the country, I must say that
labour also must have before them
the point of view of the greatest pro-
duction. I know that in certain fac-
tories ‘go slow' has been too common.
The example of the Burnpur Iron and
Steel Works is a classic one. Ordi-
narily 350 tons were produced there
every day. But when labour agita-
tion came, the production went down
to 100 tons. That was the statement
made by the Prime Minister. And
when the labour leaders came to nego-
tiate, they said that they will kindly
“Increase it by another 5 per cent
production”. That is not the attitude
which labour leaders should take.
Then there was a lock-out and great
deal of trouble. When they got broke
by the lock-out and the labour joined
the factory, the production went up
to 600 tons per day. What does all
this show? It shows only that a
good outlook by the labour themselves
is necessary.

I am for giving as many facilities
as possible to them, for providing edu-
cation, medical facilities to them. 1
am for providing all reasonable
amenities to them, with this guarantee
that production must go high. After
all, when production goes high they
can be paid more. After all, when
production goes high they can be
given all the facilities they require.
But when it goes slow, as it has been
planned by some labour leaders, be-
cause they think that slowing down
is one way in which they can perse-
cute the employers...

Shri Nambiar: Create conditions for
more production; then there will be
more production.

Shri T. 8. A. Chettiar: I have given
a classic example. There are many
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others where production had been go-
ing on well, but labour leaders have
come in the middle and production
has. gone down. The example of
Burnpur is a classic one. The produc-
tion came down from 350 to 100 tons
and it went up to 600 tons later on
with the same labour, with the same
conditions of labour.

(Amendment) Bill

Sardar A. S. BSaigal (Bilaspur):
Labour leaders like Shri Nambiar.

Bhri T. 8. A. Chettiar: I am sure if
the country is to rise, an attitude of
co-operation between capital and
labour is absolutely necessary. I do
not think these are things which we
are providing as gifts to labour but
as the proper things. But our coun-
try will not rise unless labour them-
selves are imbued with the spirit of
doing their job properly and patrioti-
cally., I know of instances where
machines have been spoiled by labour.
They do not like the managing agent
or the manager; the result is that the
machines are spoiled. I know of
many instances where production has
been wantonly spoiled. At this time,
when we are making legislation for
giving amenities to labour, I would
like to impress upon labour leaders
that they have a duty, that every in-
dividual labourer has a duty to this
great country.

Now, coming to a few points in the
Bill, clause 20 is the most important
clause which deals with annual leave
with wages. This clause provides
for 240 days being taken as the period.
There is one point which I would like
to- be considered here. Throughout
this country, I feel, whether in re-
gard to educational institutions or
others the number of holidays we are
having in this country are so many.
I am one of those who would like
that the number of working days in
this country should be increased in
every department of life; it applies
to the secretariat, schools and
colleges. This number of 240 days
here has been arrived at on a par
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with what is obtaining in the other
departments. I would like to suggest
that the number of working days.in
this country should generally be in-
creasedgp I would like to know, first
of all, how this number of 240 days
nas been arrived at. Of the 365 days
in the year, 52 Sundays go as holi-
days, leaving a balance of 313 days.
And then there are sectional holidays
for Hindus, Christians, Sikhs or
Muslims; and in many parts of the
country the majority of people are
Hindus, Sikhs or Muslims, as the case
may be. I believe these sectional holi-
days may come to twenty. Still, what
is left would be 293 days. How do
they arrive at this figure of 2407

Shri Venkataraman: Sick leave.

Shri T. S. A. Chettiar: Even taking
sick leave into account, the normal
sick leave we give in other institutions
is fifteen days.

Shri Venkataraman: If he is sick
for more than fifteen days he should
die?

Shri S. S. More: Regulate sickness.

sShri T. S. A. Chettiar: That applies
not only here but to every depart-
ment. I would like to know the
rationale behind this 240 days.

Let me come to another of the
ciauses. I would like to refer to sub-
gection (10) of section 79 (as it would
be when enacted) in Chapter VIIL
In educational institutions, for ins-
tance, while people are entitled to
vasual leave, that casual leave will
be given according to the convenience
of the working of the institution. In
this sub-section it is provided that:

“An application for leave which
does not contravene the pro-
visions of sub-section (6) shall not
be refused, unless refusal is in
_accordance with the scheme for
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‘the time being in operation under
sub-sections (8) and (9).”

I should think that schemes may be
so framed that while people must be
given leave, while people are entitled
to leave, it must be consistent with
the working of the institution to which
they belongg While we want to give
all facilities for labour, it should be
consistent with the working of the
institutions to which they belong. 1
hope this matter will be gone into
further when the clause comes up
for discussion.

There is one other matter to which
I would like to refer. In the factories
we should encourage the workers to
work continuously for a number of
years. The workers must be proud
of their service in the factories as in
other institutions. In the case of an
educational institution, for instance,
it is a credit for an individual to say
“I have worked for eighteen years or
twenty years in this institution”.
Even so, if the workers are to claim
ownership, as I want them to—I hope
some time we will evolve a system by
which the workers may own the fac-
tories in which they work even as
well as the capitalists and whatever '
profits that accrue will be divided on
a partnership basis, and that will be
the final way of solving these labour
problems—from that point of view is it
not good to encourage people to work
in the same factory for many years?
If that is done, it will not only create
in them a feeling of love and affection
for the place of their work but they
will also develop a claim towards
that factory itself. I believe that
clause 11, perhaps, goes against that
tendency. That is, if a man wants to
leave his employment, even when he
leaves his employment, he will be
entitled to this allowance. I should
think that we should put restrictions
upon people who would like to leave
their employment and get themselves
employed in another factory. I would
like the Government to go over this
matter fully and evolve a formula so
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that these labourers will be en-
couraged to work in the same fac-
tories continuously for many years
because that will develop affection
and steadiness of work.

One other matter, Sir, and that is
with regard to clause 11. This per-
mits that a labourer can continuously
work for six hours. As far as I know,
I do not know whether any efforts
have been made to know whether six
hours work is tiresome and whether
a labourer can have the strength to
do six hours work without over-
tiring himself. We, in basic educa-
tion, have provided work for two
hours in schools, but at the same time,
today we are trying to see whether
two hours continuous work every
day does or does not produce tire-
someness in some particular aspects
of the work. In the same way, there
are various types of factories. Work
is not of the same type in all fac-
tories; in some it may be strenuous
and in some others it may be less
strenuous. I should think that a pro-
vision of this kind, that for six hours
people can work continuously is some-
times dangerous. When they work
in machines which require the grea-
test amount of circumspection, these
gsix hours of work may become
dangerous. I should, therefore, think,
that instead of putting a general
clause like this, the Government
should examine the various industries
concerned, and in cases where six
hours work can be done without
tiresomeness, six hours work may be
provided. In other cases in which
six hours work will produce tire-
someness, the provisions of this clause
will be wrongg I am of opinion that
a general clause like this should not
apply equally to all the industries.

I have not much more to say on the
Bill T would only appeal that both
capitalists as well as labour should
develop proper attitudes towards each
other so that production may increase
and the welfare of the other party
may be assured.
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Shri T. K. Chaudhuri (Berham-
pore): Sir, I think certain remarks
are called for, after the observations
made by the previous speaker with
regard to the hon. Minister for labour.
We, on our side, were also of the
opinion that, with Mr. Giri in the
Labour Ministry, the labour would
have no just cause for apprehensions;
but, I am afraid that this is the worst
Bill that Mr. Giri has had the oc-
casion to pilot through this House.

Shri Bansal (Jhajjar-Rewari): First
Bill?

Shri T. K. Chandhuri: Worst Bill
Sir, I must express my disagreement
with those hon. Members of the House
who have seen in this Bill, on the
whole, a very salutary measure. Per-
haps, it may be a salutary measure for
interests represented by my hon.
friend Mr. Bansal; but, so far as the
labour interests are concerned. I think
this is the most pernicious Bill that
has come up before us up till now,
excepting of course the provisions re-
lating to the annual leave with wages;
and, even there, as Mr. Venkataraman
has just pointed out, we have to make
certain exceptions.

Now, Sir, I will come to the State-
ment of Objects and Reasons. The
Statement refers of three categories
of amendments proposed in the pre-
sent Billy The first relate to those
that want to bring the provisions of
the statute in conformity with the
LL.O. Conventions. I am surprised,
that it has escaped the notice of the
hon. Members of this House that, so
far as prevention of night work for
women, children and adolescents are
concerned, the Indian Act was in
certain respects far in advance of the
LL.O. Conventions. The I1L.0. Con-
ventions have been there since 1919,
and therefore, as early as 1919, not
only with regard to women but with

‘regard to young persons also the

term ‘night’ was defined as “a period
of at least eleven consecutive hours
including an interval between ten
o'clock in the evening and five in the
morning. This Convention with re.
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gard to young persons was revised in
the year 1948—there were several
revisions, one in 1934 and the last re-
vigsion has. been made in 1948. The 1948
revision isa progressive measure com-
pared to the Convention of 1919; but,
if we want to make our law conform to
these things, I have no hesitation to
say that this attempt of the Govern-
ment cannot be characterised as any-
thing other than a very retrograde
measure; a measure which takes away
from labour the privileges which they
had been enjoying so far. I cannot
bring myself to associate Mr. Giri with
the idea of havng put forward this
misleading statement in the objects
and reasons, as if we are, just for the
first time going to prevent night work
for women workers, young persons and
children. As a matter of fact, that
privilege was already there. That right
was already there and to a certain
extent this Bill takes away the right
that labour had been enjoying so far.

‘Then, Sir, coming to those provisions
of the Bill which relate to removing
some practical difficulties experienced
in the Act, I want to ask: “practical
difficulties experienced by whom?”. I
have listed here some six to seven pro-
visions of the present Bill before us—
Clauses numbers 3, 6, 9, 10, 11, 12
and 15—seeking to amend Sections
4, 22, 45, 54, 55, 58 and 64 of the
original Act, which have been dis-
cussed in some detail by our friend
Mr, Venkararaman who at least
took the trouble of going through
the actual provisions of the proposed
measure, and I have no hesitation in
the way to depriving Iabour
| rights which they had been enjoying
| all these years, but 1 would go so far as
{t0 say that it would open the
i flood gates to wunemploymem and
| retrenchmentt As a matter of
!fact, this Bill has to be seen
!im the background of econamic

{ recession and mounting usemployment
‘in the counfry. As we all know, the
I.anlnyexs are anxious to reduge their

labour costs and retzench labour.
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I would urge upon the hon. Minis-
ter to consider once again whether
this Bill would not give the em-
ployers the power to retrench labour,
a power which we want to take away
from their hands. In this House we all
seek to resist the attempt of the em-
ployers to retrench labour by way of
mechanical rationalisation. But, what
they could not achieve by mechanical
rationalisation will be achieved now
by intensified labour exploitation,
longer hours of work, and employing
Or young persons in works in which
they were not allowed to be employed
so far, for example, in the power trans-
mission equipment and other things. In
these ways, they would be enabled
to reduce the number of adult male
labourers employed by them. Un-
employment would ensue as an in-
evitable consequence of this Bill. I
would request the hon. Minister to
consider this aspect of the matter
very seriously and take the amend-
ments which we have proposed from
our side, in that light.

I would not go into the details of
the provisions that have been sought
to be introduced by this Bill. But, I
would make a passing reference to
certain clauses. Clause 3 relates to
power sought to be given to appro-
priate authorities to declare different
departments to be separate factories
or two or more factories to be a single
factory. I ask the Government what
would be the position if two or more
different factories which are situated
at some distance from one another,
which are not in the same compound,
are classiffed as one factory under
the provisions of this clause. Wor-
kers can be harassed unnecessarily by
the relay system. They would be sent
from one factory to/another by the
introduction of relays' change of shifts,
and so on. This is @ very objection-
able provision from rthe point of view
of labour. j

With regard to
do not want to g :
They have already| heen dealt with
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elaborately by my hon. friend Shri
Venkataraman. I think this is a posi-
tively retrograde measure. Women
and children were not so far allowed
to be employed in these prime movers
<or transmission machinery ir motion.
Now, Government want to surrepti-
tiously smuggle in a provision by
which the employers would be enabl-
«<d to employ young persons or women
in this work and retrench people, who
are skilled workers perhaps and who
are already working there. This clause
also throws on the Government the
onus of proving that the machinery
in question is dangerous. That also,
I think, is a retrograde measure. This
question should be carefully looked
into.

The hon. Minister Shri V. V. Giri
said that these amendments relate to
removing some of the practical diffi-
culties in the working of the Act and
that they were formulated in consulta-
tion with the All India central
Trade Union organisations. He has
not indicated which are the particular
provisions which had the approval of
the All India Trade Union organisa-
tions or even one of these organisa-
tions. We have already heard Shri
Venkataraman who represents the
Indian National Trade Union Congress.
Whatever differences we may have
‘with the IN.T.U.C. as members of the
United Trade Union Congress or the
All India Trade Union Congress, it
does not matter. I have no hesitation
in endorsing the remarks that he has
made with regard to the proposed
clause 6.

11 am.

The proposed clauses 10, 11 and 12
relate to hours of shift, hours of rest,
etc. In respect of these clauses also
1 wholly endorse the remarks of Shri
Venkataraman. Clause 9 relates to the
provision of first-aid equipment in
factories, The amendment proposed
only seeks to introduce the words “at
any one time"” in a certain place. But,
the effect of this amendment if accept-
ed woyld be this. As the gection
stands, first-aid equipment has to be
maintained for every 150 workers

-
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ordinarily employed in the factory.
The Bill seeks to introduce the words
‘at any one time’' after the words
‘ordinarily employed’. That means
that if at any one time, the number
of workers is less than 150, this equip-
ment will not have to be maintained.

Shri Venkataraman: I am afraid it
is the other way about. Because,
even if at other times, less than 150
people are employed, if at any one
time 150 are employed, the equipment
must be provided.

Shri T. K. Chaudhuri: Anyway, this
matter has to be looked into care-
fully. I do not accept the interpreta-
tion of Shri Venkataraman I am
afraid the employers are clever fellows
and they will find out loopholes.

Similarly, with regard to clause 15,
I would make my observations when
moving the amendments standing in
my name. Then, I come to annual
leave with wages. The provisions re-
late to calculation of the cash wages
and the number of days that
have to be served for egrning annual
leave., It is said that it should be
240 days. I think this is rather too
much. I again put forward the da-
mand that so far as calculating cash
benefits is concerned, the standard
working-class family should be
taken to be a family of five
adults and that a better and easier me-
thod has to be devised for the calcula-
tion of cash benefits to which a wor-
ker would be entitled in lieu of
rations. I appreciate the difficulties
that have been pointed out by Shri
Venkataraman and also in the notes
on the clayses appended to the Bill.
At the same time, care should be
taken that the workers should not be
deprived of the benefits that they are
getting now. That aspect of the
matter should also be carefully looked
into. I know as a student of econo-
mics that in ordinary economic cal-
culations, a family of five is the unit
which is generally accepted. With
regard to the number of days of conti-
nuous service for earning annual
leave, I urge that the number should



s8ss Factories

[Shri T. K. Chaudhuri]

be reduced to 200. Although this
proposal of 240 days is a compromise,
this is a compromise with which we
are not satisfied. I would urge upon
the Government with all the emphasis
that I can command that the number
of days of continuous service should
not be more than 200 in any case.

With these observations, I......

Mr, Deputy-Speaker: Oppose or sup-
port? The hon. Member has not made
up his mind to oppose.

Shri T. K. Chaundhuri: My whole
point, has been Sir, that the Bill is a
peculiarly composite Bill with a few
beneficial clauses, the majority of the
clauses being objectionable.

Mr. Deputy-Speaker: He need not
re-start the argument. I only said he
might just.come with his own sug-
gestion to support or oppose, or keep
quite.

Shri T. K. Chaudhuri: I would con-
clude now. I will make further obser-
vations later on the clauses.

Shri 8. 8, More: I am elected from
the Sholapur constituency, which is
predominantly a labour constituency,
and therefore, though I do not pre-
sume to be an expert on these matters,
at least I have some personal know-
ledge about the problems which are
faced by those who have the interests
of labour at their heart.

We need not go into the past his-
tory of labour legislation, but I will
content myself by saying that all
along labour legislation is supposed
to be designed for safeguarding the
interests of the weaker party, i.e.,
labour. In industrial production, no
doubt, the purse has some role, but
the purse is a negligible factor. The
productive wealth that is contributed
to enrich the country is the manual
labour contributed by labour, and
though that class might be disorga-
nised for the present, might not be
sufficiently large in the context of
our present population, it is indus-
trial labour which is going finally to
enrich the country. If we propose
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to strike a balance between our ag-
ricultural economy and the indus-
trial potential that we possess, and
which we want to develop, then in-
dustrial labour will have to assume
pride of place and receive all the con-
sideration which a welfare State is
supposed to give to labour.

But, unfortunately this present
Government which is torn between
different and, on occasions, conflict-
ing interests, is, om many occasions,
a sort of resultant force which takes
us no further. If I am to describe
the present policy of the Govern-
ment, I would say that they have
minimum action with maximum sym-
pathy for labour. But the tons of
sympathy that we express can not
purchase rations. does not purchase
medical aid. nor saves one when a
labourer is exposed to T.B. aand such
other devastating diseasea It does
not give any medical relief. What
is the concrete form the sympathy
of this Government is going to as-
sume, and what are the concrete re-
liefs this Government is supposed to
give to these much-harassed and much-
exploited section of the people?
These are the most pertinent ques-
tions.

Government will say: “Well, ver
have appointed a batch of Inspectirs
to see that the labour get ali the
amenities given by the Factory Act”.
These Inspectors 2o to the factories
and try to find out what are the
conditions under which the workers
are working. I have very little ex-
perience about the actual mode of
inspection, but the first question I
would pose is: what is the class from
which these Inspectors are recruited?
Our country is split wup, as any
other country, into different classes.
Some persons belong to the exploit-
ed class, some belong to the ex-
ploiting class. So, if the - Inspectors
are taken from the class from which
most of the capitalists, most of the
exploiters come, then. naturally, their
class interests, the interests of the



particular class from which they
come, will force them to take an at-
titude which is antagonistic to the
interests of labour. Because the
time is very short, I cannot develop
my arguments. I will speak in a
categorical and as brief a manner as
possible. I would rather like to
make a suggestion. Can the Labour
Minister, with all his sympathy,
which I concede is very genuine sym-
pathy, see that whenever an Iaspec-
tor goes to inspect any factory, he
takes with him a representative of
the trade union in which that parti-
cular section of labour might be or-
ganised? Now, under section 9 of
the Factories Act. there is a provi-
sion that the Inspectors. on occasions,
may take with them some officers.
Section 9 (a) reads:

“enter, with such assistants,
being persons in the service of
the Government, or any local or
other public authority....”

—I do not understand what this “local
or public authority” is designed to
convey—

“......a8 he thinks fit, any place
which is used, or which he has
reason to belleve is used, as a
factory;”

I feel we should legislate and put it
down as a binding condition that
whenever an Inspector goes to wvisit
any factory—and it must be a sur-
prise visit, with no prior or previous
or secret intimation to the factory
owner—it is obligatory on him to
take with him some person who is
associated with and who is an office-
bearer of some trade union working
in that particular field, because the
office-bearer of the trade union knows
the difficulties of the workers, the
workers come to him with all their
grievances. He is the running and
walking catalogue of their grievan-
ces, and if the aid of such a person
is sought, there is hardly apy chance
for the Inspector to allow his sym-
pathy for the exploiter to be his
master at the cost of his own duty.

There are many cases when the
Inspector goes to a factory, the fac-
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tory-owner makes all arrangements
for entertaining him. Sumptuous ar-
rangements are made, and naturally,
the sweet delicacies that go into his
belly generate sympathy that creeps
up to his heart and something comes
out which is not very favourable to
labour. Therefore, 1 would say it
any such person accompanies the
Inspector, then it will be a clog not
only on his craving for the sump-
tuous but even also on his sympathy
for the exploiter, and the interests of
labour might be safeguarded to that
extent.

Then in this context, I would refer
you to clauses 11 and 12. In the
case of hours of work, the Chief
Ilnspector is permitted here to grant
some exemption. In the matter of
overlapping of shifts also, he is per-
mitted to give certain concessions.
But there is no provision here to
see that such concessions are given
after consulting the labour working
there. It only says "“for tbe reasons
specified therein”. As one who prac-
tises in law courts, or who used to
practise in law courts, you know that
whatever reason is given when an
order is passed will be considered
enough. For passing that order, the
person may give any reason. good.
bad or indifferent. He may say:
“Well, I feel that I should pass this
order”, and that will be counted as
good reason at least for that parti-
cular order. It is not enough. There
must be some check and the only
check that I can visualise at this par-

ticular juncture is that he should
consult the interests of the labour
working there, record their state-

ment, not in the presence of the em-
ployer, because again victimisation
will come in, but in some other way,
consult the trade union if there is
any trade union working for that
section of labour, and then only he
should give that sort of concession.
There should be also some period of
appeal for the purpose of rescinding
that order if that goes against the in-
terests of labour.

There is one other clause. Take,
for Instance, clause 3. My legal mind
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rather sees so many loopholes in
this particular Clause. It reads:

“4 Power to declare diffe-
rent departments to be separate
factories or two or more facto-
ries to be a single factory.”

In this context I would request the
hon. Labour Minister to take into
consideration section 45 of the Act,
which provides that if there are 150
people, then one first-aid box has to
be maintained. I speak subject to
correction not only by the Minister
bui even by Mr. Venkataraman who
knows much more than I do. Then,
in the case of factories where 500
people are employed, medical staff or
nursing staff has to be employed.
Supposing there are two factories
with  fifty  persons in each.
Now. if these two factories
are working separately, then the pro-
prietor of these two factories will
have to maintain a separate box. In
order to minimize the expenditure,
it is quite possible that they may
lump all such factories together,
provided they do not exceed the
limit of 150. In the terms of the
legislation. they will be then say-
jng that “we have satisfied the re-
quirements. Here is the first-aid
box, and we have done what is pres-
cribed.” Take another contingency.
Supposing a factory is having more
than 500 people. They will have to
maintain a medical staff. Instead of
treating that factory as one unit,
they will split it up into two or three
units so that the necessity for main-
taining a doctor or a medical staff or
a nursing staff will be dispensed with,
and it will be to the disadvantage of
the workers. I do not agree that
this numerical limit on the strength
of labour is enough to
the requirements of medical aid.
Take, for instance, g factory which
produces certain articles of impor-
tance. But along with the produc-
tion of these articles, certain obno-
xioys smells and gasses are emitted.
It dops great harm to the health of
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the workers in the factory. Suppose
the factory employs more than 60
people: the work iIn which those
people are engaged is itself extre-
mely injurious to the health of
labour. In that case. the =mumber
does not come to the maximum which

is required. And yet some special
medical arrangements ought to be
made.

I will mention one case. At the

station called Nagda, I am told
there is a factory run. I believe, by
Birlas. This factory. which is very
close to the residential area and also
to the railway station. emits such
an obnoxious smell and poisonous
smells that it has become impos-
sible, for those who live in that
vicinity, to continue to live there.
Not only that. Some water from
the factory is let out in the river
Chambal with the result that all the
fish in that river have disappeared.
Of course, thert is no factory legisli-
tion for the preservation of fish in
the Chambal river, but if the fish
disappear, what is the cause? The po-
isonous water from the factory. The
water is such that it has brought
injurious results from the point of
health to both the residents and the
employees there. In such matters,
the location of such factories ought
to be regulated, under some legisla-
tion—either under this legislation
or under some other legislation. I
concede that such flactories produce
certain essential goods which enrich
the community, but what about the
process of production? They produce
unsavoury smells that humanity can-
not stand or tolerate. So, I would
request the Minister to look into all
these matters,

My friend, Mr. Punnoose, did refer
to badli labour., I know that in
Sholapur a large army of people are
kept ms badli labour. If you ask any
man there as to what he is, he will
say ‘I am badli labour.!’ They are
not taken on any permanent roster.
They are not given any facllities.
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They -are a sort of floating, unfor-
tunate mass. I say that they need
the greatest help from Government,
the greatest scrutiny from Govern-
ment so that Government could de-
vise some machinery by which these
unfortunate badlies are put on a
stable basis. They receive no re-
lief either from the Government or
from the employer. Government
should see that they are kept on
some permanent, durable, footing.

I do not want fo take the time of
the House any longer. I think these
are some of the aspects. I would
make one concluding request to the
House. We are perfectly right if we
judge the intentions in the light of
our Constitution. The Constitution
has declared that “We, the people
of India, give unto ourselves this
Constitution.” What is the object?
‘Justice, social economic and politi-
cal” I need not go into the direc-
tive principles. We know what those
principles are. We are out to remove
inequalities. We are out to raise
the standard of those who are not
in a happy position. That declara-
tion is the touchstone by which labour
legislation will have to be judg-
ed. I do fear that the labour legis-
lation that this Government is legis-
lating does not conform, and is not
in accord with the pious declarations
of the Constitution. Therefore I am
saying that they have minimum ac-
tion and maximum  sympathy. In
this era when jet planes are de-
veloping terrific speed, our great
Labour Minister is going with the
speed of a bullock-cart. That is
not a desirable thing. He says that
he is following the International
Labour Organization. Let the Gov-
ernment lead that organijzation. Shri
Venkataraman was saying that we
are going after the United Kingdom
Act. Why should you go after the
United Kingdom Act? Even  after
divorce, the wife develops the habit
of following her prior divorced
husband. The Britishers have gone
away from us. Why should we, like
a very faithful divorced wife, try to
keep pace with ilre former husband
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who has already gone? Let us go in
some other direction. Let us create......

Shri Venkataraman: Lag behind?

Shri S. S. More......conditions in
which the divorced wife will not be
seen going after the husband but
that the former husband will be seen
running after the wife.

st wwegnfa wg  (fer
A gffaw T faen fegdy e
7 fga fasmik 3O%) : INsTE wEET,
@ faeags § S g8 19 @& w2
fF ARdl § o RO9 & T H FW
w&l fear s, ag Tgd SfET §
M & 30 A9 T @ T
AT AERG TUT 49 W0 I § fF

g "I & 3% ol s ST ey

IR W TR F PR @ 7
wTE, 9 fF g% fa7 gard w1 Sfw
9 @ WX 99 § $RAY § F19
T @ & a1 S q=al ar Ifea
TF1 & 3G 3@ T 99 g1 /i =91
F fad ga T4 I TG TE @i
R TN @ TE AR I e
farer mife T wevw &1 | AT gg o
AT 5 WG w1t ¥ wfaw F17 F@ b
g HIT T g6l § WG 9gl A9 &
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gferat @i gFdT & 399 ag 99 fag
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e ¥ oy 7Et F qOE A wEaw @
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Mr. Deputy-Speaker: Would the
Minister like to have half an hour?

Shri V. V. Giri: Twenty minutes.

Mr. Deputy-Speaker: Yes. Mr.
Altekar.

Shri Altekar (North Satara): I
would like to make two observations
with regard to the present Bill that is
before the House. Of course, it is a
great improvement on the old Act,
but I would like to bring an impor-
tant fact to the notice of the hon.
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Minister. Though by clause 8, the hon.
Minister is amending the old section
29, there are certain pointg which
must be taken into consideration and
to which attention must be paid. So
far as regards the inspection of the
machine parts such as gear etc.,, and
contrivances like chain, rope, or lifting
tackle, is concerned, he has provided
that these should be checked and
properly inspected at least once a year.
But there are certain parts which
require to be inspected often and
anon. Of course, there is a provision
that is laid down here: that within
twelve months or suchintervals as the

. Chief Inspector may specify in that

respect, inspection should be carried
out, I would like to bring to the
attention of the hon, Minister an ex-
perience which | had a few years ago
in Bombay. I was acting as a juror
in the Coroner’s court at an inquest
over an accident that took place on
the Bombay dock, The coolie died on
account o the knock of a bundle
which fell on his head while he was
unloading cargo from a ship on the
dock. It so happened that the rope
which was tied to the crane gave way
and the bundle fell over the head of
the coolie,

At the time of the enquiry I asked
the Inspector how long the rope had
been there and how long it was ex-
pected to work. He said that it had
been working for the past four weeks
.and that it was expected to work for
three or four days more. As a matter
of fact, certain bundles were put into
that net and it was tied by the rope
to the crane. The number of bundles
was twenty, I believe. Af that time
that was being carried on even to the
last 28th day. The power or strength
of the rope gets weaker and weaker
ag the period of month draws to an
end, Therefore, the number of bundles
that can be put into the net and be
lifted by the crane hag to be decided
at the end of three weeks or so, by
putting a large number of bundles
and testing whether it was working
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properly or not. The' Inspector re-
plied that it had been  working
for the past 28 days and why ghould
it not work for two or three days
more. That it had been working for
the past 28 days was by itself suffi-
cient proof that more care ought to
have been taken., What I suggest
from thig particular incident is that
when a certain limit has been placed on
the working capacity of the rope or
any other such contrivance, it is better
that proper care is taken especially
when that particular period is coming
to an end. Great attention should be
paid to that and the inspection that
has been laid down here should be
more strict and more careful when
the period is coming to an end. There-
fore, I would suggest that so far as
this inspection is concerned, parti-
cular and greater care should be taken
whenever the parts get old or that the
rope or any other contrivance used is
being drawn to the limit of its power
of endurance. This special aspect
should be taken into consideration
and instructions should be issued in
order that no such accident takes
place,

I am glad to note that another
important point that I wanted to be
provided for has been laid down here.
It is that the worker who is working
on that particular contrivance should
be at a sufficient distance from the
point where he is likely to be hit by
the crane or any part of the machine
where he is working. Here the limit
has been placed at twenty feet. I
think that is a sufficiently good limit.
It is in the interests of the worker
who is working on that contrivance.

There are also other things
noted here. It iz stated that
at a very ©prominent place a
display should be 'made with
respect to the number of bundles that
a particular conveyance can lift and
such particularg should be brought to
the notice of the persons working
there so that they may immediately
bring to the notice o the authority
if anything is being done contrary to
that. That is a good thing. I think
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the hon. Minister hag paid his atten-
tion to this particular aspect of the
case in a very proper manner.

Another amendment that has been
made in this Bill is with respect to
the restriction—or rather the prohibi-
tion—of engaging adolescent boys and
women for the night shifts. But here
1 would like to suggest that just as
care has been taken in the case of
adolescent and women, so also it is
necessary—I believe—in the case of
men who gre advanced in age, say,
about 55 or so; because at the ad-
vancing age they have not got the
same strength, the capacity and the
power of endurance by which they
can work at night. Attention should
also be paid to this question and
unless and until g person above the
age of 50 is certified to be of good
health and able to work by night. he
should also be not allowed to work by
night. That is another suggestion
which I want to make in this connec-
tion and the hon. Minister should pay
attention to that.

1 do not want to dwell at length
on any of these points. These are the
points that I wanted to make.

Shri Nambiar: Mr. Deputy-Speaker,
Sir, I have got....

Mr. Deputy-Speaker: Any hon
Member who wants to speak and inti-
mate to me should kindly continue to
be in his seat sc that I may cail upon
him. The hon. Members cannot be
expected to be called in the order
they expect to be called. I cannot
follow such an order and they ought
not to insist upon my calling upon
them in that particular order, but
they should be present here.

Shri Nambiar: I was waiting for
34 hours and I had to go out for
emergent reasons (Interruption).

I have to add some more points %0
the criticisms offered here and espe-
clally I want to answer certain points
made out by Mr, R. Venkataraman
who sald that in practice the rallway
loco sheds are brought under the pur-
view of the Factories Act, though not
in law. But, in actual practice, it is
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not so. I can say that the Factories
Act provides for so many conces-
sions and- so many facilities for the
employees whereas in the loco sheds,
as things stand today, because they
are not within the purview of the
Factories Act, the workers are nont
getting all those facilities.

With regard to overtime allowance,
he himself admits that they are rot
given at double the rate according to
the Factories Act. Apart from that,
the canteen facilities, the medical
and other facilities which are there
in the Factories Act are not extended
to the railway workers. Therefore,
in no respect at present can ‘the
railway loco sheds be termed or even
be imagined to be brought within the
purview of the Factories Act. Ican
say that in the loco sheds there are
workers working for twelve hours.
But, can any worker be asked to
work for more than eight or nine
hours a day undev the Factories Act?
Therefore, this is a wrong impression
which he has created and I want to
dispel that impression.

I also want to add that the railway
loco sheds were excluded from the
Factories Act deliberately in 1949 to
deprive the workers of certain rights
which they enjoyed previously and
that there is a demand from all parts
of the country from railwaymen and
from other sections of workers that
these loco sheds should also be
brought under the purview of the
Factories Act.

With regard to canteens, even in
those factories -which are brought
under the purview of the Act, these
facilities are not properly given. 1
dan quote instances especially from

railway workshops. Quite recently,

in the Golden Rock Workshop, there
was a canteen and the Railway Admi-
nistration has now disowned the res-
ponsibility of running the canteen
and they say that it is  expensive.
They sought the permission of the
Inspector of Factories in Madras
State to permit them not to run the
canteen. If this is the case with the
Railway Administration, the biggest
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employer in the country—not only
that, the mailways are considered to
be a nationalised industry—if this is
the behaviour of the employer, then
you can easily imagine the position
of bidi employer or a handloom
master. Railways being the biggest
employer, must at least respect the
law and behave in a manner that will
be a model for others to follow.

I would also request the hon. Minis-
ter of Labour fo see whether he can
control the railways, whether he
wants the railways to be put within
the purview of the labour legislation
in this country or not. We want to
know whether the Labour Minister
can harness the railways and bring
them under the labour laws. Other-
wise, ten lakhs of workers will be
kept out of the purview of any labour
legislation in this country and they
can go on in their own way saying *hat
they are the Government themselves
and that the Labour Minister cannot
call upon them to observe these laws:
he is there after all to control the
bidi workers and others. Let the
Labour Minister and the Railways
settle the matter; we do not know
whether it will end in favour of
labour or against it. But, this is the
right moment when I have to impress
upon him that the Railway Adminis-
tration should be controlled and that
labour must have all facilities that
labour laws in the country can visu-
alise to give. Mr. Venkataraman has
also made very good suggestions with
regard to the bidi industry. I have
my own experience. In the bidi in-
dustry, there is something like the
branch system and they divide the
whole industry into small groups and
the boys and workers are asked to
sit on the verandahs of small streets,
four or flve groups together. Now-
adays in Tamilnad, in Tirunelveli and
other areas, I am told that they are
allowed to take bidi material to their
houses where they do their work. No
proper conditions of welfare are given
to them and they are something like
casual labour. This is a very bad
state of affairs. This legislation can-
not bring the bidi workers under its
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purview, but any legislation, if it im-
proves the condition of labour, is wel-
come. In certain big industries also,
facilities to labour are lacking. I
have got the instance of the Hindus-
tan Aircraft Ltd., Bangalore, which is
also owned by the Government. The
testing of aeroplane engines creates
such a hell of noise that no worker
in that particular department can
hear or rather his capacity for hear-
ing is gone and he is permanently
disable so far as hearing goes. You
may ask the question then: how can
the testing be done? I say that there
may be shorter shifts of working, and
as soon as a three or four-hour shift
is over, the worker must be given
Test, rather more rest. Today, the
situation in the Hindustan Aircraft
Ltd, is such that the workers are not
given shorter shifts, nor are they
given sufficient leave and rest, so that
they can at least see that their hear-
ing capacity is not lost.

I have got the latest information from
the Kolar gold mining fields where
the workers are affected by a disease
called ‘silicosis’ and it is something
very cruel and once the worker, who
is working several thousand that be-
low in a mine, is affected, he is sure to
die and there is no remedy. Silicosis
comes out of mining gold dust with
earth 10000 ft. or so wunder-
ground. and when the worker
is attacked by this disease, he has no
remedies and is sure to die, but the em-
ployer gives him only a gratuity at the
rate of a half a month’s wages for a
year of service, and the maximum
that a worker's family can get
will be Rs. 200 or Rs. 300 or
at the most Rs. 400. So far,
the employers there do not give any
sort of medical relief or medical data
on the silicosis attack, even in the ear-
lier stages. I think the hon. Minister
will be aware of this fact, and I do not
know to what extent he will be able to
influence the employers to improve
their condition in this respect.

Coming to the question of six hours’
continuous work, just as Mr. Venkata-
raman said, I have my own misgivings.
If you allow six hours of continuous
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work by law, then every employer will
resort to that. I will quote the example
of the railway workshops. The wor-
kers there do 47 hours’ work in a week.
one hour is given gratis, and they are
paid for 48 hours of work. As soon as
this law is passed, they will take away
the gratis hour and make the workers
work the full 48 hours. They will say
to the workers “Work for 48 hours and
you will get wages for 48 hours.” In
any new legislation, whenever there is
anything favourable to the employers,
they will at once implement that por-
tion by taking shelter behind the labour
laws, as for example, increasing the
hours of work, but if there are any be-
nefits coming to the workers, they will
not care to follow such legislations. 1
have got, therefore, my own  mis-
givings in this matter of six hours’ con-
tinuous work andI would appeal 10
the hon. Minister at least to limit it
to five hours instead of six as other-
wise it will do havoc.

Coming to the question of leave, he
is entitled to get leave only after 240
days of continuous work, which is a
very wrong suggestion to make. Hon.
Members have already expressed their
opinions about it,and I suggest that
the period must be reduced to, say, 30
days. Of course, I know that after 90
days, the employers will say that there
is no work., So the worker will have
to be in his house for three or four
days and then they will be re-employ-
ed. Whatever law that we pass here
is circumvented by the employer who
is very cunning. We ade always tired
of these employers and that is why
labour has to take law into its own
hands sometimes. If the laws that
we pass here do not go to the labour-
er’s aid, and therefore, he thinks
he has no go but to take law, in
his own hands: The employers must,
therefore, te told very clearly and
unambiguously that if they misbe-
have, they will be booked. But
Government do not tell the empvlovers
whereas they always tell the employees
that they should not misbehave. That
was exactly what Mr. Chettiar wanted
to do, he being associated with the em-
ployers. I was myself a factory em-
ployee and I was under the Factories
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Act for three or four years, working in
big and small factories, and I know the
sufferings of the factory workers. The
employers, whom Mr. Chettiar repre-
sents. cannot understand the sufferings
of the workers. Therefore, the emplo-
yers must be told that if they misbe-
have or if they circumvent these laws.
they will be booked, whether it be
through the State machinery or tne
Central machinery. If these things are
done, I will be satisfied. I would there-
fore appeal to the hon. Minister at
least to accept certain amendments
which will improve the Bill and be-
nefit the labour.

Shri V. V. Giri: I am indeed grate-
ful to the different sections
of the House for the very helpful eriti-
cisms that they have placed before the
House with respect to this Bill. There
was also an amendment by Mr. Guru-
padaswamy for the appointmentof a
Select Committee to go into the Bill
I venture to submit that in the matter
of this Bill, the proposal for a Select
Committee need not be taken very
seriously. I have stated—and I am
glad my esteemed friend, Mr. Venka-
taraman also stated and I agree with
him in what he said—that we propose
to bring in at the earliest opportunity
a comprehensive Bill, and when that
comprehensive Bill comes--and I hope
soon—] give an undertaking that T
shall certainly agree to having a Select
Committee for going throuigh the clau-
ses of that Bill. This Bill is merelv
intended to register our agreement as
required under the International Con-
ventions to put in leg'slation consistent
with the Conventions passed. Taking
also advantage of that, we thought
that ‘continuous service’ should be
defined in order that there may be
no mistakes or doubts regarding the
expression ‘continuous service,’ and
we have mentioned 240 days. 1
want to assure the Touse that in the
matter of these changes, we have taken
not only the opinions but also discuss-
ed with the represeniativer of the wor-
kers, employers and State Govern-
ments and, therefore, what has been
done is not only known to them, but
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generally accepted by them. I want
again to repeat my assurance that—
after the passing of this Bill, we have
the additional advantage—when we
have the new comprehensive Bill on
factory legislation, we have all the
opinions of the various sections of the
House, and in framing that Bill, we
shall take into consideration the advice
tendered. Under the circumstances,
I strongly feel that a Select Commit-
tee need not come into existence to go
into the various aspeets of this Bill.

As fras been stated by my lhon
friend :Mr. Venkataraman, our factory
legislation is based on the United
Kingdom legislation which is fairly
good democratic legislation. We do
not want to ape anybody, nor want to
swallow certain things because it has
come from the United Kingdom. But
whatever is good to us, whatever is
beneficial from the point of view of
workers here, we shall copy from
legislation that may be available,

I also promise to place not only
these suggestions but the points we
would like to incorporate in the com-
prehensive Bill before the Indian
Labour Conference which is a fully
representative body, representing the
three Central organisations of em-
ployers and the four workers’ central
organisations and the States. I have
always said—and I wish to repeat it
—that I am a believer in bi-partite and
tri-partite agreements, because those
agreements are based on detailed dis-
cussions among various interests at
the highest level. I am sure those
who know something about these
organisations will admit that the
leaders of industry, the topmost lea-
ders of the trade union movement are
there to discuss the various aspects
of matters that come before them. I
need not quote instances, but as I
have repeated many times on the floor
of the House, in the matter of lay-off,
and retrenchment it was at the
highest level of leadership of capital
and labour that certain fundamentals
were agreed. So also in the matter
of plantation labour, on all aspects
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of that industry at the highest level
of leadership we have come to agree-
ments on different matters. Similarly
in the matter of cement industry. I
am quoting these merely to prove
that bi-partite and tri-partite agree-
ments are in my humble view more
useful than legislation itself. Legis-
lation if it is to be implemented must
have people to see that it is imple-
mented. But generally the results of
bi-partite and tri-partite agreements
are based on detailed discussions,
looking into all sides of matters by
employers’ and workers’ represen-
tatives, and, therefore, the decisions
of those are not only binding, but
generally acted upon, because on both
sides there is a respect for such an
agreement arrived at by the highest
leadership of employers and workers.

Therefore, I do not want any Mem-
ber of this House to say that bi-partite
and tri-partite agreements are less
efficacious than labour legislation.
Labour legislation, or any social legis-
lation, cannot be fully implemented
unless there are sanctions. Even if
we pass the best of labour laws,—my
humble opinion as a trade union wor-
ker of thirty-five years’ standing is
that unless the trade union is strong,
well-knit, with sanctions behind it, it
will not be able to get the legislation
implemented. Some Members com-
plained that when an Inspector of
Factories goes to a particular institu-
tion or undertaking, he would not call
representatives of labour but is more
or less guided by the employer. It
is not really the case: at any rate,
it has not been my experience. If
only labour leaders and organisations
of labour are very careful and find out
when the Inspector is coming, or
when they have complaints make re-
presentation to the Inspector in ad-
vance, when the Inspector comes, even
on a sudden visit without notice he
will certainly send for the labour
representatives to put forward their
grievances. I can assure the House,
as Labour Minister in Madras twice
I always directed my Factory Inspec-
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tors, and Labour Inspectors whenever
they went to a certain place to make
themselves certain that they met the
labour leaders and even gave notice
to them that they are going to a cer-
tain place and know before hand
everything about a particular under-
taking. I am absolutely certain that
various States are following this
principle and that has been my direc-
tion to my Inspectors even at the
Centre. Therefore, a good deal ,of
vigilance is required on the part of
trade union organisations and their
leaders and the trade unions must be
strong, well-knit and run in a disci-
plined manner. Then they will be
able to get much of this labour legis-
lation implemented rather than by
telling: “You should do this, you
should do that, -and so on and so
forth.” I would therefore advise my
hon. friends the labour leaders, for
whom I have the greatest regard, that
they should take the greatest interest
in seeing that labour legislation is
implemented in a proper manner.

As regards the application of this
Act to casual labour,. it was felt by
an hon. Member, that the benefits of
the Factories Act are not extended
to them. I would humbly submit that
the Factories Act does not make any
distinction between permanent, tem-
porary or casual workers. It applies
to all classes of workers working in-
side the factory. I would therefore
humbly correct any misunderstanding
on that score.

Shri Nambiar: But “continuous
service” is defined as 240 days.

8hri V. V. Giri: Such of those things
which cannot applv cannot apply. But
to say that casual labour does not get
the benefit of the Factories Act is not
entirely correct.

Naturally most of the Members of
the House were anxious that the Act
should be properly implemented and
I am one with them in the hope that
with the assistance and co-operation
of the States, of the Labour Minis-
ters in the States and at the Centre,
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as well as the leaders of the workers'
organisations and those of the em-
ployers this Act will be implemented
in a proper manner.

As regards the inspectorate, during
the last few years it has been doubl-
ed. I do not mean to say that it is
enough. The State Governments
must increase the number of Inspec-
tors and we have to do that also.
Certainly that matter will be before
my mind’s eye.

As regards training, whenever there
is an opportunity of sending Inspec-
tors to other countries for special
study, it is being done and the ad-
vantage of their experience is being
felt after their return. So far as the
Chief Adviser of Factories is concern-
ed, his functions are those of a co-
ordinating body for dissemination of
up-to-date information relating to the
advances made in the field of health,
safety and welfare of workers. In
the matter of silicosis, to which my
hon. friend Mr. Nambiar referred, 1
assure him that we are focussing our
attention to thatt We are not only
making experiments about it, but also
trying to see how those who suffer
from that disease are properly attend-
ed to. Not only in the mines at Kolar
but other mines also, there are cases
and we are giving special attention
to that matter.

Several of my hon. friends referred
to railway workers. There was a
Bill by Mr. Guruswamy, and I, not
only as Labour Minister but as a
trade unionist, appealed to the Rail-
way Minister who is very sympathetic
in matters affecting railway workers
and he attended to their grievances.
He agreed with me and said that he
would give due consideration. 1
appealed to Mr. Guruswamy and all
sections of the Council of States to
withdraw that Bill. I am glad to say
that the All India Railwaymen's
Federation and the Railway Board
have come to some agreement in the
matter. I do not know the actual
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details of the same but it is—I am
subject to correction—like this: ‘After
discussion with the Indian National
Federation of HKailwaymen, it has
been decided that the duty staff in
the running sheds will be given over-
time at the rate of one and a half
times the normal rate for all hours of
work in excess of the average for the
month.’ This has been accepted by the
Federation and orders have issued., I
do not want to go into details of
this but I assure you that whenever
I could do something for railway
workers in whom I am interested
both as a Central Labour Minister
and otherwise, I shall do it; I have

"to do a good deal with labour.and I

am very glad and grateful to the hon.
Minister for Railways for what he
has done and for having taken the
Railwaymen’s Federation into confi-
dence and trying to come to some
understanding with them.

I assure my friend, Mr. Venkatq‘-
raman that, regarding the framing
of the rules we will be very careful
to see that the workers are not affect-
ed in a disadvantageous manner by
any of the loopholes that might creep
in by mis-interpretation of any of
the - sections. 1 would carefully
examine later when I get the com-
prehensive Bill whether any of these
provisions are taken advantage of by
the employers to the detriment of the
welfare of the workers.

As regards 240 days, my hon,
friend Shri Avinashilingam Chettiar
asked how that period has been
arrived at. I may state that it was
as follows. The total number of days
in a year is 365 of which deduct
weekly and other holidays—that is,
Sundays 52, festival holidays 8, days
on which leave with wages may be
accumulated 30, sickness or strikes
etc. 35—all come to 125. ‘That is
how 240 days have been arrived at.

A point has been put forward by
some hon. friends that this Bill has
done harm to the workers who were



having better conditions especially
in the matter of night work by
women and children. It is not a
correct proposition. We as members
of the ILO had to agree to certain
‘Conventions. That does not mean
that the previous benefits which they
are enjoying dre in any way interfer-
ed with. The amendment now pro-
posed does not alter the substantive
provision of the section as it stands.
Only the procedure for change of
shifts is proposed to be laid down to
comply with ILO requirements. The
amendment proposed would, in fact,
provide two hours interval. I there-
fore wish to emphasise that these
international Conventions being
acted upon do not in any way inter-
fere with the advantages that the
children and women were already
having.

12 NooN

1 do not wish to go into further
details. I would only like to submit
-to the hon. House that in the compre-
hensive Bill that we are going to
bring forward we shall make it really
comprehensive. We shall go into all
matters and points that have been
advantageously raised in the course
of this discussion. They will be very
useful and they will all be consider-
€d. In these circumstances, I would
appeal to the House to pass this bene-
ficial measure which is very wuseful
especially with regard to leave with
wages wherein the employers have
not been treating the workers in a
proper manner by using the word
‘continuous  service'. With these
words I move. My Bill

Mr. Deputy-Bpeaker: 1 wid put the
other motion to the vote of the House.
The question is:

“That the Bill be referred to a
Select Committee consisting of
Shri Khandubhai Kasanji Desai,
Shri Nemi Chandra Kasliwal, Dr.
Ram Subhag Singh, Shri V. V.
Giri, Pandit Thakur Das Bhar-
gava, Shrimati B. Khongmen,
Shri S. V. Ramaswamy, Shri
<. R. Basappa, Sardar Hukam
Singh, Bhri Cholthram Partabrai
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Gidwani, Thakur Jugal Kishore
Sinha, Shri Sadhan Chandra
Gupta, and the Mover, with in-
structions to report not later than
the 15th May 1954."

The motion was negatived.
Mr. Deputy-Speaker: The question
is?

“That the Bill further to amend
the Factories Act, 1948, as passed
by the Council of States, be taken
into consideration”.

The motion was adopted.

Mr. Deputy-Speaker: Now, the
House will proceed with clause by
clause consideration.

Clauses 2 to 9 were added to the Bill

Clause 10—(Amendment of Section
54).

Shri Tushar Chatterjea
pore): I beg to move:

(Seram-

In page 4, line 20, after “exceed-
ed” insert “by one hour”.

Originally, I had thought of moving
an amendment; entirely to delete this
proviso but as I felt that the Govern-
ment will not be in a position to
accept anything of that nature, I
moved this amendment and hope that
Government would accept my amend-
ment. I have suggested that the
power for exceeding the time of work
under the plea ‘change of shift’
should not be such a power as can be
misused. So, I think that specific
time should be mentioned there that
the excess can be only owe hour;
otherwise employers may take advan-
tage of this general power and
workers may be put to difficulties. I
think there is no difficulty on the
part of the Government in accepting
my amendment.

Shri V. V. Giri: [ can assure my
hon. friend that the Chief Inspector
will always bear this in mind and will
see to it that nothing is done which
is contrary to the benefit of the wor-
kers.
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Mr. Deputy-Speaker: Is he pressing
his amendment?

Shri Tushar Chatterjea: No, Sir. I
am not pressing it.

Mr. Deputy-Speaker: The question
is:

“That clause 10 stand part of
the Bill",

The motion was adopted.
Clause 10 was added to the Bill

[PanprT THAKUR DAs BHARGAVA in the
Chair].

Clause 11.—(Amendment of section 55)

Shri Tushar Chatierjea: I beg to
move:

In page 4, line 27, for “for the rea-
sons specified - therein” substitute “to
enable workers to avail themselves
of half-holidays in full and to enable
newspaper printing presses to work
their entire night shifts of six hours
at a stretch”.

In the Explanatory Note it has been
stated that this particular amendment
is being brought forward not in a
general way but the intention is to
enable workers to avail themselves of
half-holidays in full on Saturdays
wherever such holidays are allowed
and that it will also per-
mit newspaper printing presses to
work for six hours at a stretch. 1
think that although generally this
particular section may be taken ad-
vantage of by the employers for vio-
lating the general time-limit of work,
in special cases more than five hours
of work may be necessary, as has
been stated in the Explanatory Note.
They state it clearly in the Explana-
tory Note, but I do not understand
why they do not specify the reason
in this particular amendment. It has
been said “for the reasons specified
therein.” The employer or the Chief
Inspector also may take advantage of
this vague statement and they may
put the workers of different industries
into trouble. So I think the speci-
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fication should be made as has been
made in the Notes on Clauses. I think
my amendment can be very well ac-
cepted by the Government.

Mr. Chairman: Amendment moved:

In page 4, line 27, for “for the rea-
sons specified therein” substitute “to.
enable workers to avail themselves
of half-holidays in full and to enable
newspaper printing presses to work
their entire night shifts of six hours
at a stretch”.

Shri Nambiar: If the hon. Minister
cannot accept the amendment exactly
in that way, at least he may be pleas-
ed to reduce it to.five hours. Because,.
I have already explained our difficul-
ties. We have our own fear. Either
he must say, as suggested by Shri
Tushar Chatterjea, that it must be
for certain particular purposes so that
others may not have an opportunity
of misusing it, or he must give the
maximum limit of five hours and not
six hours. That will satisfy our need.
Otherwise we have our own fear, and
I have already explained it.

Shri V. V. Giri: I submit that the
amendment proposed is this: ‘“The
State Government or, subject to the
control of the State Government, the
Chief Inspector, may, by written
order and for the reasons specified
therein, exempt any factory from the
provisions of sub-section (1) so how-
ever that the total number of hours.
worked by a worker without an inter-
val does not exceed six.,” It is only
permissive, and the Chief Inspector
has to give reasons whenever an
exemption is given. And there can
always be an appeal also to Govern-
ment over the orders of the Chief
Inspector. Under the circumstances T
oppose the amendment.

Mr. Chairman: Does the hon. Mem-
ber want that his amendment be put
to the House?

Shri Tushar Chatterjea: Yes, Sir.
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Mr. Chairman: The question is:

In page 4, line 27, for “for the rea-
sons specified therein” substitute “to
enable workers to avail themselves
of half-holidays in full and to enable
newspaper printing presses to work
their entire night shifts of six hours
at a stretch”.

The motion was negatived.
Mr. Chairman: The question is:

“That clause 11 stand part of
the Bill”.

The motion was adopted.
Clause 11 was added to the Bill.
Clause 12 was added to the Bill

Clause 13.— (Amendment of section
39)

Shri Nambiar: I beg to move:

In page 4, lines 50 and 51, for “two
children below the age of fourteen
wears requiring in all three adult
<consumption units” substitute “three
children below the age of twenty-
one years requiring in all five adult
<consumption units”.

Here my point is this. My points
are supported by Mr. Venkataraman,
partly though not in full, in that he
admits that the average number of
adults in a family which we arrived
at in Madras 4.9 or so. But .9 can-
not be there with regard to people.
"Therefore it must be rounded to five.
For statistical purposes it is .9, But
for practical purposes it is five,

Another point which I want to men-
tion is this. We know that there is
s0 much of unemployment. The wor-
ker's children below the age of four-
teen are not the only dependents. The
worker's children above the age of
fourteen and upto the age of twenty-
one are generally unemployed.
Beyond twenty-one, even if he is not
employed, he may find his own way.
But upto the age of twenty-one he
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must be protected by the father.
Therefore, the limit of fourteen has to
be increased to twenty-one.

And the worker must be allowed
to have three children of that type.
On a very reasonable, moderate and
modest basis of calculation I have
come to this conclusion. But I have
got one answer to the point of Mr.
Venkataraman that in making this
provision there is a danger that cer-
tain families may not have the bene-
fit which they are enjoying today. In
that respect we can say that in case
the maximum is beneficial to the
worker he can be given that, or the
present state of affairs can continue.
We can so put it as to give the benefit
to him. My purpose is to give more
advantage to the worker's family.
Therefore, the hon. Minister can ac-
cept the amendment in whatever form
he feels best, but the spirit may be
accepted. That is my humble sub-
mission. I think even at the eleventh
hour the hon. Minister may kindly
apply his mind in favour of the wor-
kers, at least in this limited scope.

Mr. Chairman: Amendment moved:

In page 4, lines 50 and 51, for “two
children below the age of fourteen
years requiring in all three adult
consumption units” substitute “three
children below the age of twenty-
one years requiring in all five adult
consumption units”.

Shri Punnoose: The hon. Minister
did not state from where he got these
statistics, from where he toock this
standard. It is also well known that
the lower income groups have more
children. It is well accepted fact. ~

Shri V. V, Girl: Poverty and child-
ren go together.

Shri Punnoose: That is right. There-
fore, I think the standard family has
to be revised and realities have to be
recognised.

Shri B. S. Murthy (Eluru): An

average family in India is expected to
consist of five—father, mother and
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three children. Though the hon. Minis-
ter may not be able to extend the
age up to twenty-one, at least the
standard of family recognised by the
country, namely five, may be accepted
and the raising of the number of the
children from two to three may be
accepted.

Shri V. V. Giri: I humbly submit
that this formula was arrived at on
the basis of the definition of ‘standard
family’ in the Fair Wages Bill, 1950.
There was a Fair Wages Committee,
representative of all the parties who
after a good deal of discussion thought
that that was a fair proposition Ican
only assure my hon. friends on the
other side and Mr. Nambiar that
“at this eleventh hour” it cannot be
done, but at the twelfth hour, when
the comprehensive Bill comes for
consideration, certainly the All India
Trade Union Congress and other
workers’ organisations could put for-
ward their views; and, as I have said,
I will have a bi-partite conference
where they can put forward their
views.

Mr. Chairman: Does the hon. Mem-
ber want that his amendment be put
to the House? ;

Shri Nambiar: In the usual form it
may be put, Sir.

Mr, Chairman: The question is:

In page 4, lines 50 and 51, for “two
children below the age of fourteen
years requiring in all three adult
consumption units” substitute “three
children below the age of twenty-
one years requiring in all five adult
consumption units”.

The motion was megatived.
Mr. Chairman: The question is:

“That clause 13 stand part of
the Bill.”

The motion was negatived.
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Clause 13. was added to the Bill.
élause 14 was added to the Bill.

Clause. 15. —(Amendment of section:
64)

Shri T. K. Chaudhuri; 1 beg to
move:

(1) “In page 5, (i) omit lines
20 and 21; and (ii) in line 22—
omit ‘(b)’.”

(2) “In page 5, after line 32,
add ‘provided that extra wages
for overtime are paid calculating.
the entire period they are at the
factory as working hours’.”

(3) “In page 5,—omit lines 43
to 50.”

As the note to the clause makes it
clear that the amendments proposed
by the Government of India in the
Bill will liberalise the working of over-
time and will also enable continuous
employment of workers in case some -
of the subsequent shift workers do not
turn up in time, I have to say that
the reasons given in the note are very
meagre, It obviously liberalises the:
provisions of the present Act, but it
liberalises the provisions to the detri-
ment of workers. That is why 1
have put in all these amendments..
I need not go into details about these,.
as these are self-explanatory. Only I
want to point out with regardto my
amendment number 6, that it should
be expressly provided that the extra
wages for overtime should be
calculated by taking the entire period.
that they are at the factory as work-
ing hours; otherwise the workers will
suffer very much. There should be a
clear, precise and unambiguous pro-
vision in that respect. I also think
that the proviso which has been add-
ed to the end of this page 5 is
absolutely unnecessary and the State
Governments should not in any case
be given this power as has been pro-
posed in the amended clause. So, I
want that this should be deleted.
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Mr, Chairman: Amendments moved:

(1) “In page 5, (i) omit lines 20
and 21; and (ii) in line 22,
omit ‘(b).”

(2) “In page 5, after line 32, add
‘provided that extra wages for
overtime are paid calculating the
entire period they are at the
factory as working hours’.”

(3)“In page 5,—omit lines 43 to
50."”

Shri Tushar Chatterjea:
move:

“In page 5, after line 50, add—

‘Provided further that work
beyond ten hours put in by the
worker in respect of such emer-
gency carryovers shall rank as
part of his work for the succeed-
ing day and that such work shall
be paid at the rate not less than
three times the ordinary rate of
wages.

1 beg to

Provided further that the work
in respect of such emergency
carryovers shall further be re-
gulated by rules prescribed in
that behalf’.”

I have to say just a few words. I
fully support what Mr. Chaudhuri
has said just now. Supposing all his
points are not accepted, at least the
point that I raise here may be consi-
dered. In cases where a shift worker
is asked to work even beyond his
time to take up the work of the next
worker who has failed to report for
duty, this provision should be made
that when he is made to work beyond
ten hours, then that extra hour of
work should be treated as carryover
for the next day; that is, for the next
day he may be allowed to keep absent
and his absence for the next day, at
least for that part of the work should
not be treated as regular absence.
Secondly, if such a worker is asked
to work beyond ten hours, it certain-
Iy means over-strain on his body and
In such cases not only ordinary over-
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time rate should be paid, but some-
thing extra should be paid. There-
fore, I have proposed that three times
the ordinary rate of wages should be
paid in those cases. That is all I have
to say and for further points I sup-
port Mr. Chaudhuri.

Mr. Chairman: Amendment moved:
“In page 5, after line 50, add—

‘Provided further that work
beyond ten hours put in by the
worker in respect of such emer-
gency carryovers shall rank as
part of his work for the succeed—
ing day and that such work shall
be paid at the rate not less than
three times the ordinary rate of
wages.

Provided further that the work
in respect of such emergency
carryovers shall further be re-
gulated by rules prescribed in
that behalf’.”

Shri V. V. Giri: I beg to make the
following submission, that under sec-
tion 59, overtime wages are already
payabN, for all work done in excess
of 9 hours in any day, and 48 hours
in any week. In continuous process
factories it sometimes happens that a
man put down for shift duty does not
turn up for work and the man on
duty on the previous shift may have
to remain on duty by putting extra
hours of work so that the continuance
of the process may not be affected
adversely. The amending Bill pro-
vides for meeting such contingencies.
The main changes suggested by my
friend Shri Tushar Chatterjea are
these, The amendments are; that
when a worker is required to work
beyond ten hours under the exemp-
ting powers conferred by section
54(4), he should be paid overtime for
the extra work beyond ten hours at
the rate of three times the ordinary
rate of wages instead of twice the
ordinary rate of wages; and the work
should count as part of the work for
the next day. The overtime
wages in most of the countries are
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paid at 1-1/4 the ordinary rate of
wages, whereas in India twice the
ordinary rate of wages is paid. The
provision relating to overtime wages
is therefore liberal as compared with
that of some other countries. The
exemptions are to be granted only in
exceptional cases, and the current
rate of overtime wages does not,
therefore, require any change.

The suggestion that work beyond
ten hours should count as part of the
work for the next day is obviously
not acceptable, and, most probably,
not advantageous to the worker.
Overtime wages can be claimed for
such work and any extra work
beyond mid-night is already - covered
by section 67 of the Act. Under these
circumstances, I oppose the amend-
ments. &£

Shri B. S. Murthy:
say a few words.

Sir, I want to

Mr. Chairman: At this stage, after
the Minister has replied, it is not
possible. Had the hon. Member told
me before the Minister replied, I
would have certainly allowed #im.

The question is:

“In page 5, (i) omit lines 20
and 21; and (ii) in line 22,
omit ‘(b)".

The motion was negatived.

Mr. Chairman: The question is:

“In page 5, after line 32, add
‘provided that extra wages for
overtime are paid calculating the
entire period they are at the
factory as working hours.””

The motion was negatived.
Mr. Chairman: The question is:

“In page 5, omit lines 43 to
50.”

The motion was megatived.
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Mr. Chairman: The question is:
“In page 5, after line 50, add—

‘Provided further that work
beyond ten hours put in by the
worker in respect of such emer-
gency carryovers shall rank as
part of his work for the succeed-
ing day and that such work
shall be paid at the rate not less
than three times the  ordinary
rate of wages:

Provided further that the work
in respect of such emergency
carryovers shall further be
regulated by rules prescribed in
that behalf.””

The motion was negatived.
Mr, Chairman: The question is:
“That clause 15 stand part of
the Bill.”
The motion was adopted.
Clause 15 was added to the Bill.

Clauses 16 and 17 were added to the
Bill.

Clause 18. —(Amendment of section
70)

Shri T. K. Chaudhuri: I have got
an amendment: No. 8.

Mr. Chairman: The same for clause
19 also.

Shri T. K. Chaudhuri:
thing. 1 beg to move:

In page 6, for lines 20 to 23, sub-
stitute—

The same

“Erplanation.— For the purpose
of this sub-section, ‘Night’ means
7T PM. to 6 AM”

I have already said in the general
discussion on the consideration of the
Bill that the argument that the
amendments in clauses 18 and 19
have been proposed to bring the
provision of law in conformity with
the IL.O. Conventions, seems to be a
specious sort of argument. As a
matter of fact, in some respects, the
Indian law was in advance of the
I.L.O. Conventions.
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The 1.L.0. Conventions have been
there from the year 1919. What is
the difficulty in allowing the workers,
particularly the children and adoles-
<cents, to enjoy the privileges which
they have been enjoying for the last
three decades. Moreover, we should
take into consideration the state of
industrial housing in this country. By
this amendment, young persons and
children who would be made to work
or the capitalists would be allowed to
employ them in factories up till
10 p. M. at night. Then, they will
have to walk back to their homes.
It may be a distance of miles be-
tween the place of the factory and
their homes. So, it is very necessary
that the existing provisions of the
law that we have had for so many
years should be continiied unchanged.
That is why I want that in clauses 18
and 19 the proposed explanation
should be substituted by a new ex-
planation that for the purpose of
this sub-section, ‘night! means
7 p. M. to 6 A. M. That was the pro-
vision already incorporated in  our
law and that should not be modified.

Mr. Chairman: Amendment moved:

In page 6, for lines 20 to 23, sub-
stitute—

“Explanation.—For the purpose
of this sub-section ‘Night’ means
7 PM. to 6 AM.”

Shri V. V. Giri: I have nothing to
add to what I have already stated.

Mr. Chairman: The question is:

In page 6, for lines 20 to 23, sub-
stitute—

“Explanation.—For the purpose
of this sub-section ‘Night’ means
7TPM to 6 AM”

The motion was mnegatived.

Mr. Chairman: There are no
amendments to clause 19. So, I shall
put both clauses 18 and 19 together.

The question is:

“That clauses 18 and 19 stand
part of the Bill.”

The wmotion was adopted.
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Clauses 18 and 19 were added to
the Bill.

Clause 20.— «(Substitution of new
Chapter for Chapter VIiI).

Shri Nambiar: I beg to move:

(1) In page 7, line 6, for
“twenty” substitute ‘“eleven’.

(2)In page 7, line 8, for
“fifteen” substitute ‘“seven”,

(3) In page 8, line 2, for
“fifteen” substitute “seven”.

The whole chapter is one con-
cerning annual leave and wages. The
hon. Minister says that an adult, will
get one day’s leave for every 20
days of work performed by him in
the previous calendar year and that
in the case of a child, it will be
one day for every 15 days’ work in
the previous calendar year. 1 want
that for an adult it should be 1 day
for 11 days’ work. The reason is
this. In this way he will get one
month’s leave with wages for 11
raonths’ work., That is, in one year,
he will get one month’s leave. In
this particular respect, the Railway
is a better employer. I must accept
that. In the Railways, in certain
factories, workers are entitled to
more leave. In this respect, I want
legislation for the working classes
should follow the footsteps of the
Railways. I would request the hon.
Minister to accept my amendments.
If one works for 11 months, he gets
one month’s leave. Otherwise, he
gets only a very small number of
days of leave with wages for a
whole year. The workers should be
given better facilities and such con-
cessions should be encouraged by
the Government. Then only the
other employers will follow the Go-
vernment. So also for children, I
say that instead of one day for 15
days, they must get one day’s earned
leave for every seven days of work,
They are getting one day for every
7 days of work; but that is rest. Apart
from this, they must get earned leave
with wages for one day for every 7
days of work.

In my amendment No. 29, I want
to allow the employee to apply for
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leave seven days in advance. The
provision is that the employee should
apply 15 days in advance. My reason
is this. If there is any urgency, for
instance, some domestic events, some
litigation, etc., and the employee
wants to avail himself of the opportu-
nity of taking leave, he may be given
the facility to apply within 7 days.
Otherwise, certainly the employer
will refuse to grant the leave on this
very ground that the law provides that
he should apply 15 days earlier, that
he has not done so and so the leave
cannot be granted. The period must
be so limited that the employer could
not take shelter under the law and
refuse the leave. I do not know on
what basis the hon. Minister has fixed
15 days. For casual leave there is no
such condition. I can understand that.
For other leave which he has earned
rightfully for so many days and so

many months, if t{he employee
tells the employer that he may
be given leave 7 days in ad-

vance, he may be given that facility.
After all, no manager or employer
can say that work will suffary and
that he cannot plan the work in
advance if notice is not given within
15 days. Any employer will be in a
position to arrange relief within 7
days. Fifteen days is too long a
period. These are very innocent
amendments, very good amendments.
This is a welfare measure. The
employers also, as Shri Bansal and
others used to say, are always kind
and all that sort of thing. If that
is so, these small concessions may be
extended. Of course, when the com-
prehensive legislation is coming, we
expect quite a lot. Let us have, as
an interim award, certain concessions
at this stage.

Mr. Chairman: As a foretaste.

Shri Nambiar: Let us get all these
facilities.

Mr. Chairman: Amendment No. 31
is not moved, I think.
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Shri Nambiar: I am moving.
Sir, I beg to move:

“In page 9, line 10, for ex-
clusive of any overtime and bonus
but inclusive of”’ substitute in-
clusive of overtime, bonus,”.

Mr. Chairman: Amendments moved:

(1) In page 7, line 6, for “twenty’”
substitute ‘“eleven”,

(2) In page 7, line 8, for “fifteen”
substitute “seven”.

. (3) In page 8, line 2, for “fifteen”™
substitute “seven”.

(4) In page 9, lineg 10,—for “ex-
clusive of any overtime and
bonus but inclusive of” sub-
stitute  “inclusive of overtime,
bonus,”.

Shri T. K. Chaudhuri: With regard
to clause 20, I have three amendments,
numbers 9, 10 and 11.

I beg to move:

(1) In page 7, line 2, for “240
days” substitute “200 days”.

(2) In page 7, line 18, for “240
days” substitute “200 days”.

(3) In pages 9 and 10, omit
lines 47 to 49 and 1 to 4 respective-
v,

In order to earn annual leave with
wages, the present Bill requires con-
tinuous service for a period of 240
days. I want that this should be
made 200 days. The first two amend-
ments relate to that. I do not want
to add to what I have already stated
during the general discussion. With
regard to my third amendment I have
to point out that, I want to omit lines
47 to 49 in page 9, and in the mnext
page to omit lines 1 to 4 because this
gives to the State Government the
power to exempt certain factories and
discretion is left entirely in the hands
of the State Government. We already
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know, and the hon. Minister, al-
though he does not admit it in 80
many words, has indicated that the
State Governments are moving in the
matter rather unsatisfactorily. If we
give them this discretion that will
simply work havoc with the pri-
vileges that are enjoyed by the
workers. That is why I want these
lines to be omitted altogether.

Shri Tushar Chatierjea: I have got
an amendment.

Mr. Chairman: Let me place these
three amendments before the House,

Amendments moved:

(i) In page 7, line 2, for *“240
days"” substitute “200 days".

(2) In page 7, line 18, {for “240
days” substitute “200 days”.

(3) In pages 9 and 10, omit
lines 47 to 49 and 1 to 4 respective-
ly.

Shri Tushar Chatterjea: I beg to
move:

In page 7, line 12, after *“orders”
add “and the days covered by any
legal strike”.

My point is very simple. There is
one Explanation which says that for
the purpose of calculating the 240
days, any days of lay-off, by agree-
ment or contract or as permissible
under the standing orders shall be
included. But the question of legal
strikes is completely omitted here.
As we know, these days in most of
the factories strikes take place, and
workers have to take recourse to
strikes to get their demands. So, un-
less this strike question is taken into
consideration in calculating the period
of 240 days, most of the workers in
the present state of affairs will suffer.
That is my point.

Mr. Chairman: Does he propose to
move his other amendments also?

Shri Tushar Chatterjea: No. I am
not moving the others.
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Mr. Chairman: Amendment moved:

In page 7, line 12, after “orders”
add ‘“and the days  covered by any
legal strike”,

Shri B. 8. Marthy: According to
the provision made in this Bill, the
total number of days of earmed leave
a worker can get will be 18} days after
having sweated for 365 days. 1 think
this is rather very unfair to
the worker. 1 think a mini--
mum of 30 days should be pro-
vided. Especially, in these days when
workers are trying to get their rights,
the Minister of Labour must also see
that their legitimate aspirations are
conceded. Further, it is common
knowledge that the better the facilities,.
the greater is the enthusiasm of the
workers to step up production. If the-
workers are being teased on all sides,
and even after making them to sweat.
day and night if you do not give them
this small concession of 30 days a year,.
I think it is quite unfair, if not cruel.

Another point I want to stress is
that in calculating this earned leave,
overtime also must be taken into
consideration. The calculation must
be not on the basis of day to day
work also, but all the overtime work
should also be added so that the
worker may benefit by it.

Shri V. V. Giri: I should not be
considered to be discourteous if I am
not able to accept the amendments.

As regard the notice period, this is
also not a new provision. The require-
ment for giving 15 days’ notice to an
employer for leave exists in the exist-
ing Act. We cannot agree to any
reduction in this period ag the emp-
loyer must have sufficient time to find
substitutes. I have nothing more to
say.

Mr. Chairman: The question is:

In page 7, line 6, for “twenty™
substitute *“seven”.

The motion was negatived.
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Myr. Chairman: The question is:

In page 7, line 8, for “fifteen”
substitute “seven”,

The motion was negatived.
Mr. Chairman: The question is:

In page 8, line 2, for “fifteen”
substitute “seven”.

The motion was negatived.

Mr, Chairman: The question is:

In page 9, line 10, for “exclusive
of any overtime and bonus but
inclusive of’ substitute “inclusive of
overtime, bonus,”.

The motion was mnegatived.
Mr. Chairman: The question is:

,In page 7, line 2, for “240 days”
substitute “200 days”.

The motion was negatived.

Mr. Chairman: The question is:

In page 7, line 18, for “240 days”
substitute “200 days”.

The motion was negatived.
Mr. Chairman: The question is:

In pages 9 and 10, omit lines 47
to 49 and 1 to 4 respectively.

The motion was negatived.

Mr, Chairman: The question is:

In page 7, line 12, after “orders”
add “and the days covered by  any
legal strike”.

The motion was negatived.
Mr. Chairman: The question is:

“That Clause 20 stand part of
the BillL”

The motion was adopted.

Clause 20 was added to the Bill.

Clause 21 was added to the Bill
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Clause 1 was added to the Bill.

The Title and the Enacting Formula
were added to the Bill.

Shri V. V. Giri: I beg to move:
“That the Bill be passed.”

Mr. Chairman: Motion moved:

“That the Bill be passed.”

Shri D. C. Sharma: I congratulate
the hon. Minister for Labour on bring-
ing forward this Bill which is a
definite improvement on the existing
conditions. 1 would, however, make
one humble submission. Every time
a Bill is brought forward, whether it
is a new Bill or an amending Bill,
hon. Ministers have got into the
habit of saying that the
amending Bill or the new
Bill should be passed for the time
being and that a more comprehensive
legislatibn on the subject would ba
brought later. I would submit with
due humility that we should not make
such promises and that every Bill that
we bring forward, either a new or
amending Bill, should be a definite
improvement op existing conditions.

H was said about the Bill that the
principle of legislation, so far as
labour is concerned, is this that there
should be the minimum of action and
the maximum of sympathy, I am
very sorry to differ from my hon.
¥riend. I have studied this Bill. 1
have listened to the speeches on this
Bill from both sides of the House,
and I would say in all fairness to the
Ministry of Labour that the principle
that has been followed In this Bill is
maximum action with maximum of
goodwill. I feel so far as labour legis-
lation is concerned, so far as social
welfare is concerned, we must have
this principle in view. Otherwise,
instead of solving problems, we create
more problems.

Otherwise, instead of reducing
tensions, we accentuate tensions,

I find that this Bill is in accordance
with the principles of the 1L.O., and
1 am very glad to find in the papers
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that the IL.O, has become, if 1
may use that expression, a very com-
prehensive body because the coun-
tries which were standing outside
the IL.O, at one time have also
joined it now. Therefore, if the Bill
is in conformity with those principles,
I am sure that it should be acceptable
even to those persons who do not
want us to follow'the lead of other
countries.

Again I find this Bill has been
brought forward as a result os talks
between the Centre and the States. I
think this is a very admirable attitude
towards this kind of legislation. We
cannot force any legislation on any
person. As it has been gaid, the basic
principle of legislation is persuasion
and we should go forward with as
much speed as the country can
stand, as the particular sector of our
country can stand. And I believe
that this Bill which ig the result of
agreed negotiations between the Cen-
tre and the States marks a very defi-
nite improvement.

Again,- there are some persons who
think that there are two classes in
India—the exploiters and the ex-
ploited. One hon, Member said some-
time ago that the Inspectors came
from the class of the exploiters and
therefore they were not in a position
to enter into the feelings of the
labourers; they were not in a posi-
tion to understand their difficulties
and their problems. I think we must
give up this unnatural classification
of human beings. Somebody said
here: Why should we follow the
United Kingdom. And I say this
classification of humap beings into
exploiters and exploited is taken from
the West. It is not operative in our
own country, and therefore, I should say
that whether we are labourers or whe-
ther we are inspectors or whether we
are Members of the House of the Peo-
ple or skilled or unskilled workers, we
are all Indians. There is no question
of being exploiters or exploited.
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Shri Nambiar: Have we reach-
ed the stage of classless society in
this country?

Shri D. C. Sharma: I can assure
my friend, Shri Nambiar, that we-
have in India a classless society in a
greater degree than ip any country of
the West. I do not want to specify
the names of those countries. Ican
assure him that our classless society
is in a much higher degree of per-
fection than the so-called, much-boost-
ed and much vaunted classless society
of other countries.

Shri Nambiar: A new thesis.

Shri D. C. Sharma: I should like
to commend the principle which has
been adopted in the formulation of
this Bill, and it is this. It is the result
of negotiations tetween employers and
workers, between trade union leaders
and those persons whom they repre-
sent. I think this is a wvery whole-
some principle, and this wholesome
principle should be accepted as a
principle of work all along the line. I
think that this principle is bound to
do the maximum of good to our
country.

I find from the Bill that there
are certain things which have been
done, and which, I am sure, are going
to work for the welfare of our
workers. Of course, I am not a
labour leader in the sense that some
of my friends are. But I represent &
constituency which consists of a large
number of workers, skilled and un-
skilled—I should say, temporary and
also all kinds of workers. I meet
themm and I understand their diffi-
culty, They have their problems.
But I must say that this Bill has pro-
hibited the employment of women and
young persons during nights, in factor-
jes. I think no one can deny that
this is a step forward. An hon.lady
Member of this House paid a compli-
ment to the hon. Minister by saying
that this was a move in the right
direction. I think as time goes on, it
will be possible for us to make better
“provisions for this aspect of the pro-
blem, but I am sure that even this
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thing which has now been done is a
great step forward.

Sir, it has been said that our en-
forcement machinery for this is
weak. I would not say that it is
weak, that it is vacillating or that
it is hesitant. But, I would say one
thing that our eaforcement machi-
nery does require gingering up.
(Interruption). Whenever my friend
approves of anything that I say, I
always feel very unhappy; I do not
know why. Anyhow, I must stick
40 my point. What I was going to
say was this that this enforcement
machinery should be tightened up,
should be strengthened and should
be made to work with a greater
sense of responsibility. I do not say
that it is not working with a sense
of responsibility already. They
are doing their work well but they
«<an do better.

1 think the hon. Minister has al-
Teady taken measures to see that
this enforcement machinery is able
to deliver the goods. What are those
measures? The number of Factory
Inspectors has been increased. I find
that even the medical inspection of
these factories has been made more
helpful. I find also that the training
of these Factories Inspectors has been
undertaken on a bigger scale; they
are being trained in such a way that
they can become welfare officers in
the real sense of the word. I can
see that all the knowledge and ex-
perience that we are getting from
the industrial countries are being
pooled and we are instituting re-
fresher courses in order that these
persons should be more able and com-
petent to deal with the problem.
1 think all these are stepsin the right
direction. ‘

The hom. Minister has sald that
‘they are going to make a scientific
study of the occupational diseases of
-our workers. Some of my friends
have referred to some of the diseases
to which factory workers are liable,
“They are liable and we are also liable
to certain diseases. I would say every
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attempt is being made to make a
systematic study of these diseases
and to eliminate those causes or
nonditions which bring about these
diseases. I think this solicitude for
the health and welfare of the workers
on the part of the Labour Ministry
is something which I should say is
very good for all of us.

I find that there are certain kinds
of labour for which this kind of
scientific investigation is going to kc
carried out. I would only say that
the scope of the investigation should
be extended and no kind of factory
labour should be beyond the pur-
view. I think labourers, whether
they belong to one category or the
other, should be made to see that
their health and welfare are very
well looked after.

I do not want to say much about
other points that have been raised.
But. I must say that the question of
leave and wages has been put on a
more rational and more human basis
than it was before. Of course, you
can give greater amount of leave
and all that. But, I think this ques-
tion has been decided on a better
basis than it was before and I think
this also marks a step forward so
far as the Bill is concerned. At the
same time, I would say that so far
as the calculation of the standard
family is concerned, I would request
the hon. Minister to go into this ques-
tion once more. Of course, there is
a statistical approach to it and there
is also the human approach. I know
the statistical approach has mot to be
ignored but I must say that when-
ever there is a conflict between the
statistical approach and the human
approach, it is the human approach
that should prevail. I would request
the hon. Minister to see to it that
the question is solved on a very ra-
tional basis and on a very human
basis. I would say that this is a
Bill which is going to do a great deal
of good to the workers in our coum-
try and I think it is something of a
beneficent measure.



5901 Factories

Somebody said that the directions
of the Constitution, the fundamental
provisions of the Conmstitution were
not being honoured. I do not know
what the hon., Member meant by say-
ing that the fundamental objectives
and collective privileges were not
being honoured. I think we have
also read slightly the Constitution and
we also read it every now aad then
and, perhaps we are also much wed-
ded to the Constitution as anybody
<lse. Of course, there are some per-
sons in this House who think that
they would change the Constitution
‘beyond recognition. I am not one of
them. But. I can say this. Any
worker can understand these things,
not under the tuition of some fire-
eating labour leader. not under the
tuition of some interested party, not
under the tuition and guidance of
those persons who want to dangle
before them the paradise which does
not exist in any part of the world,
but if any worker looks at this piece
of legislation, I am sure, he would
come to the conclusion that he is
‘having better opportunities and rigirts
than before. A greater amount of
equality Is being given to him and
that he is being led to feel that he
is a member of a society which is
in the process of becoming very much
a classless soclety.

Sir, I congratulate the Labour Min-
ister once again for bringing this
good measure which will do a lot of
good to the worker.

Shri H. N. Mukerjee (Calcutta
North-East): Mr. Chairman, I em af-
raid I do not share the enthusiasm
of the hon, Member who has just
spoken, and particularly, his dis-
covery that in our progress towards
the classless society, we have advan-
ced further than any other country
in the world. ' If the hon. Member
chooses to live in a particular para-
dise, I am afraid I cannot help it. I
wish he were correct in his estima-
tion because in that case, much of
the worry which my hon. friend, the
Labour Minister, has to face would
have been eliminated. Actually his
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occupation from day to day would
have gone and I am sure he would
have welcomed it as he has been a
trade union worker all along with
the idealism at any rate that sooner
rather than later we are going to get
the elimination of the distinction in
society between the different classes.

As must have been apparent from
the debate, our attitude towards this
Bill is one of approval no doubt, but
of qualified approval, because it does
not go as far as we wished it to have
gone. We know also that as long as
the present set-up continues and as
long as the Government has its pre-
sent character, Bills of this descrip-
tion cannot go as far as they ought
to go. That is our grouse, aad that
is a grouse which I wish to repeat
at this point. I say again that we
give our support to this Bill in so far
as it does bring about certain im-
provements in factory legislation.

In regard to the question of inclu-
sion of railway running sheds within
the definition of ‘factory’, an inclusion
which I understand was made in the
Act of 1934, but for some unspecified
reason was omitted in the Act of
1948, I was rather intrigued to hear

“from the hon. Labour Minister that

he had appealed to his colleague, the
Railway Minister, and that he ex-
pected samething good wouuld ensue
because the Railway Minister is going
to have some kind of uaderstanding
with the Railwaymen's Federation—
and soon I hope to have some kind

“of advance in this direction regarding

the inclusion of railway running
sheds within the category of those
advantages that this Bill is offering—
but I felt certain difficulties also, be-
cause my experience lately with the
Railway Minister has been somewhat
of a disillusionary character. I do
not wish to say anything against the
hon. the Railways Minister,—appear-
ances might be deceptive, but he
always appears to me to be a well-
meaning person, and I do have a
great deal of respect for him. I dis-
covered something which came to
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me as a shock,—I am going to re-
peat although I have referred to it
once before in the House but the
Labour Minister and the Railway
Minister were not present on that
occasion. It was roughly about
November or December 1952 that by
means of a question I elicited the in-
formation from the Railways Minister
that over 700 railway workers in the
Sealdah Division of Eastern Railway
were living in condemned wagons
-because they had no other accommo-
dation. When we came for the
Budget Session this year, my infor-
mation was that the position had
not improved very perceptibly, and
in my speech on the general discus-
sion of the Budget, I referred to this
point. For this act of com-
mission, I was upbraided by the
Railway Minister, who told me “You
are no good at all; you do not go
and see your constituents; the condi-
tion of things has improved beyond
recognition.” 1 was slightly taken
aback because 1 do not pretend to be
a verv assiduous trade unionist—I
am sorry to have to acknowledge it—
and I have not specialised in that
direction. I thought for a moment
that possibly the Railways Minister
was correct, that possibly he has built
a number of houses, and these peo-
ple have been shifted from their con-
demned wagons. I asked the question
once again in the House. I have not
got the proceedings with me now,
but I caa give the reference. The
Railway Minister told me that about
100 to 120 members of the railway
staff were living still in those con-
demned wagons.

1 pP.m

Sir, I sent in another question after
I got some further information from
Calcutta. That question was disal-
lowed. and I was referred to a ques-
tion asked by a Member on the Con-
gress Benches. Mr. Ramananda Das
who had asked a similar question in
regard to condemned wagons. He
elicited the information on the 4th
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of April that 768 members of the
Railway staff in the Sealdah Division
of the Eastern Railway were still liv-
ing in condemned wagons.

Now, Sir, I know that the Railway
Minister has allotted some money for
the construction of mnew  quarters,
but for some reason or other, either
the construction has not proceeded
expeditiously enough or orders re.
garding the removal of these people
from condemned wagons to quarters
presumably constructed for them have
not been executed.

The Deputy Minister of Rallways
(Shri Alagesan): If I may interrupt
the hon. Member, I may say that oa
the Eastern Railway Rs. 135 lakhs
were spent on the construction of
quarters.

Shri H. N. Muokerjee: That is really
neither here nor there. My question
was very specific; the answer of Gov-
ernment also, was. I must say in all
fairness, very specific. I say thatthe
number given to me in November or
December 1952 and tbe number given
to my hon. friend Mr. Ramananda
Das in April 1954 did not vary very
perceptibly. If this is the way in
which Ministries of our Government
are functioning, then I do not know
what exactly we should say. I am
glad that this time the Labour Min-
ister has got a kind of an assurance
from the Railway Minister and that
something will be done in regard to
railway running shed workers anad
this time at least some implementa-
tion will happen.

Shri V. V. Gin: I may assure my
hon. friend that something has been
done. An agreement was arrived at
between the Railways Ministry and
the Railwaymen’s Federation.

Shri H. N. Mukerjee: I wish also to
refer to certain other matters in
connection with certain assurances
we have got from time to time from
the Labour Minister himself, and
that is germane to the discussion of
this legislation, because we ought to
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know what exactly is the labour policy
of Government and we ought to
know how exactly the Labour Minis-
try functions. I found, Sir, on scve -
al occasions the Labour Minister
giving an assurance that he has made
up his mind about a certain point,
that he has already decided what to
do. Now in regard to the question
.of the demand of insurance employees
all over the country regarding a tri-
bunal . ..

Mr. Chairman: May I request the
‘hon. Member to kindly keep in mind
that he is speaking on the third read-
ing stage of this Bill. He has already
referred to matters coanected with
the Ministry of Railways, which to
my mind were not very relevant, I
would request him to speak within
the scope allowable for speaking on
the third redding of this BillL.  Ac-
.cording to rule 131 the third reading
.should be confilned to the submission
-of arguments either in support of the
Bill or for the rejection of the Bill
The hon. Member can certainly say
and give arguments that this Bill
should be rejected. Any other matter
‘would be extraneous and would not
‘be relevant.

Shri H. N. Mukerjee: 1 submit that
‘the Labour Minister has given certain
.assurances in the course of discus-
.sion of this Bill. Now, those assu-
rances, I hope, are going to be imple-
mented. There are certain misgivings
in our mind regarding the previous
history of Government assurances not
being implemented and I wish to refer
to one or two examples.

Mr. Chairman: This is exactly what
T am objecting to. He cannot refer
to those assurances at the third read-
ing of the Bill. He can only refer
‘to assurances which have been given
now and give his reasons why this
‘Bill should be rejected or accepted.
Any other remark in regard to any
other assurances in regard to other
‘Bills or other occasions would not
be relsvant.

Shri H. N. Mukerjee: You will per-
mit me to point out that we are pas-
sing this Bill on certain assurances
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given by the Labour Minister, on
certain expressions of policy which

he says he is going to pursue in the
future. That being so and since
there is no particular urgency, or
lack of time and we have got some
more time at our disposal, I do not
see why we caanot get a discussion
on some of the points which are very
germane to this discussion.

Mr. Chairman: I will request the
hon. Member again to see whether the
remarks that he is making are rele-
vant. So far as time is concerned,
it is not to be thought about in this
matter. I have referred him tc
a particular rule which requires
that in the third reading only
certain matters can be referred to.
He may make any submission before
the House in respect of the assurances
which have been given today in re-
gard to this Bill. But, if he refers to
the Labour Ministry or the Railway
Ministry’s not keeping their past pro-
mises or about their not behaving
properly in regard to prior assuran-
ces, I am afraid, this is not relevant.

Shri B. 8. Murthy: On a point of
order, Sir,

Shri H. N. Mukerjee: I am not spea
king in general terms. My point is
very clear.

Shri B. S. Murthy: On a point of
order, Sir. The hon. Member is
trying to. . ..

Mr. Chairman: Order, order. First
of all, Shri Mukerjee is able to de-
fend himself. Hon. Member should
not be impatient. He should be kind
enough to hear me. Secondly, when
I have given a ruling, no point of
order arises. If the Chair gives a
ruling or finds some thing in favour
of this point or that point, on that
ruling no point of order arises.

Shri B. 8. Murthy: Could I ask for
a clarification?

Mr. Chairman: No clarification can
be asked. If these discussions on’
rulings are allowed., then there will
be no ead.

Bhri B.. 8. Murthy: The ruling is
for all of us.
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Mr. Chairman: The ruling may or
may not be wrong in relation to the
particular matter but it is only con-
fined to this matter. If the hon.
Member wants to ask some hypothe-
tical question....

Shri B. S. Marthy: It is not a hypo-
thetical question. If you are kind
enough, I shall finish it in one minute.

Mr. Chairman: I also get impatient;
everybody gets impatient. The ques-
tion is certainly hypothetical

Shri H. N. Mukerjee: In view of
what you have said, [ will try to
limit myself as much as 1 possibly
can. I wish that the Labour Minister
had given us some idea of how the
factory legislation has worked so far
because we find from the reports on
factory administrations that in all
the States, even the reports regarding
factory administration are not up-to-
date. We find also that factory ins-
pecting departments in all the States
are under-staffed and that all kinds
of difficulties arise and all kinds of
accidents happen; man-days are lost
to a very large extent and-so on

Shri V. V. Giri: In my opening
speech, I have dealt with these
matters. .

Shri H. N. Mukerjee: 1 know that
the Labour Minister has told us that
he is going to bring up some eompre-
hensive legislation. It is fn regard
to this point again that I had felt
certain apprehensions. I am very
sorry that I have to put it in this
fashion because in the sphere of
labour legislation particularly, the
hon. Minister has perhaps found him-
self facing hurdles which he cannot
surmount; that is my impression.
Otherwise, I do not understand how
it is that, if the Labour Minister who
is supposed w represent the Cabjnet
.policy in regard to Labeur, makes
up his mind in regard to certain points
—for example, the point relating to
the appointment of a tribunal for" the
insurance employees—it is not ‘put-into
effect. I do not see how In"a systemi
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of joint Cabinet responsibility which
is supposed to function here, the de-
cision of the Minister of Labour
which has been publicly reiterated
has to wait upon some discussion at
a higher level. I cannot imagine
how this kind of higher level dis-
cussions can be resorted to when the
Labour Minister has made up his
mind on a particular matter. That is
why I say that the whole history of

- delayed action in regard to labour le-

gislation impairs the record of the
Labour Minister in spite of his record.
of so many years of work as a trade
unionist. That whole history comes
to our mind. That, is why we want
a really comprehensive legislation to
come up as soon as it ever possibly
can but we have our doubts. We
feel our qualms. We feel very hesi-
tant to accept the assufance of the
Minister at its face value because as
far as our experience up-to-date is
concerned, we do not find that the
Government has a clear-cut labour
policy. We find occasionally the
Labour Minister expresses himself
in one particular direction, while
possibly the genera] feeling of the
Cabinet pulls him in another direc-
tion. The result is a kind of stale-
mate, the result is a kind of adver-
tisement of conflict inside the Cabi-
net, which is virtually a negation of
the system of joint Cabinet responsi-
bility which i{s supposed to function

as far as our Parliament is concern-
ed.

I do not wish to prolong my speech.
But it is just because my friend from
the Punjab referred to the “Virtual
elimination of class differences” in
our country that I am constrained to
say a few things.

The Labour Minister knows very
well, as a trade unionist he knows
very well, that the working-class,
which has been, in capitalist society,
something like a Cinderella, is today
a challenger for power. But that
challenge of the working class has
not yet achieved swecess in , most
countries of the world, ‘including our
ewn. And as a trade unionist .I .am
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sure he does not believe in getting
only a kind of an agreement between
capital and labour. That is why I
join issue with him when he says
that he prefers bi-partite or tri-par-
tite agreements to labour legislation.
I see the weakness in his armoury
there. By all means go ahead with
the bi-partite or tri-partite agreements.

By all means, if adminisiratively
that is more convenient, get those bi-
partite or tri-partite agreements.

But if you are going to function as a
Government, do bring forward labour
legislation; do get an apparatus of
administration which shall see to .it
that that labour legislation is pro-
perly put into execution. Today we
do not see labour legislation being
properly put into execution. Why
is it that Government is afraid?
Government is afraid because Gov-
ernment has to pander to the powers
that be And that is those who have
the biggest money bags, it is those
people who pull the strings from be-
hind the scenes, aad it is they who
exactly stand in the way of the pas-
sage and execution of labour legis-
lation in this country which the coun-
try wants. It is a pity we are very
far from the elimination of class dis-
tinctions in soclety. It is a pity our
working people still live in sub-hu-
man conditions. It is a pity when
any Westerner comes to our place
(he may be a sympathetic person,
he may be persona grata with the
Ministry, like Mr. Bevan) when he
goes out he says—Mr. Bevan said, it
was reported in the papers—that the
contrast which he saw between the
splendour of fashionable New Delhi
and the squalor which he saw a few
miles away from the place is a kind
of contrast which is excruciating, a
kind of contrast which he did not con-
ceive was possible before he came to
this ancient country of ours. Our
country has greatness. Let not the
greatness be measured in terms of
the poverty which we are perpetua-
ting in the name of the elimination,
which we are supposed to have achie-
ved according to Mr, Sharma, of class
divisions in our society.
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But labour, he knows, has got a
new mission. That is why Mr, Giri
has to say over and over again that
he is a trade wunionistt He has
worked with the working class, and
he knows that they are new-fangled
men, that they work new-fangled
machinery, and that the working class

be the
who do
not work shall not have the right to
eat. That is the kind of society
which we want. t is thre kind of
society envisaged iIn all civilised
periods of the history of our country,
as well as of every other country.

But today we find that to the work-
ing class work js not a part of their
life; we find that their work means
a slice taken out of their lives. The
working people need a different kind
of life so that they can work with
that spirit of exhilaration which we
say we cannot have in the present-
day set-up of ours. It is for the
Labour Minigter, for the Governme=xt
to follow such policies as will enthuse
our working people with the feeling
that they are working, not for the
private gain of the bloated money-
bags who control Government from
behind scenes, but in order to build
a better society for themselves and
for generations yet unborn. ‘ That is
the kind of feeling which we have
got to get and not the kind of com-
placence which the hon. Member
from the Punjab has obviously de-

"veloped. As I have sald before, if

he lives in a particular peradise we
cannot help it. But he cannot ex-
pect everybody to live in that para-
dise .

Shri D. C. Sharma: Both of us live
in the same paradise.

Shri H. N, Mukerjee: We cannot
expect everybody to accept that kind
of assumption.

That is why I say to the hon.
Labour Minister, whom I respect as
a trade unionist with really signifi-
cant experience, that he should be
working here and now, and for as
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long as he has the strength to work,
for the elimination of class distinc-
tions. He does not, I am sure, be-
lieve that the lion and the lamb can
lie together. He knows the fact of
" exploitation, he knows that misery
exists; he has got to fight it not mere-
ly by bi-partite or tri-partite agree-
ments, but by bringing into,existence
a way of life, a system wherein divi-
sion between those who are exploit-
ing and those who are exploited will
be completely eliminated. In  that
perspective alone we can think of
significant labour legislation and 1
beg of the Labour Minister to keep
that perspective in view. 1 beg to
tell him that those who are working
in the Trade Union Movement would
only be worth their salt if they work
not merely for the adjudication of
differences between workers and their
employers, but to bring about aboli-
tion of the present wage-system. abo-
liion of the tragic class-difference
between the workers who are ex-
ploited and the class of employers
who exploit them.

MESSAGE FROM THE COUNCIL
OP STATES

Secretary: Sir, I have to report
the following message received from
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(Parliament and Part C States
Legislatures) Amendment Bill

the Secretary of the Couacil of

States:—

“In accordance with the provi-
sions of rule 97 of the Rules of
Procedure and Conduct of Busi-
ness in the Council of States, I
am directed to enclose a copy
of the Prevention of Disqualifica-
tion (Parliament and Part C
States Legislatures) Amendment
Bill, 1954, which has beea passed
by the Council of States at its
sitting held on the 27th  April,
1954."

PREVENTION OF DISQUALIFICA-
TION (PARLIAMENT AND PART C
STATES LEGISLATURES)
AMENDMENT BILL

Secretary: Sir, I lay the Preven-
tion of Disqualification (Parliament
and Part C States Legislatures)
Amendment Bill, 1954, as passed by
the Council of States, on the Table
of the House.

Mr. Chairmas: This Bill will be put
down in the Order Paper tomorrow
for discussion and passing, after the
Factories (Amendment) Bill, 1853.

The House then adjourned til} a
Quarter past Eight of the Clock on
Wednesday, the 28th April, 1954.



